PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(T) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AS AMENDED, (“SEBI (SAST) REGULATIONS") CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.

CIN: L24231GJ1988PLCO11458 | Tel. No: (+91) 265-2362966 / 2362319 | Email: inf

OFEM OFFER FOR THE ACOUISITION OF UP TO 28,90,700 (TWENTY EIGHT LAKHS NINETY THOUWSAND ONE HUNDERED) FULLY PAID-UP EQUITY SHARES OF FAGE VALUE OF 25/- (RUPEES FIVE DHLY) EACH ("EQUITY SHARES™) REFRESENTING 26%
[TWENTY SIX PERCENTAGE) OF THE EXPANDED SHARE CAPITAL (A8 DEFINED BELOW) OF REXKVIMA LABORATORIES LIMITED (“TARGET COMPANY™) FROM THE PUBLIC SHAREHOLDERS (A5 DEFINED BELOW) BY SURBHIT MUKEEH SHAH
("ACOLIRER 17), AMIT MUKESH SHAH (“ACOWIRER 2"), DHRUVALKUMAR PATEL ("ACOLUIRER 37), (ACOUIRER 1, ACOUIRER 2, AND ACQUIRER 3 ARE COLLECTIVELY REFERRED AS "ACOUIRERS" | PURSUANT TO AND IN COMPLIANCE WITH
REGULATION 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF SEBI (SAST) REGLLATIONS (“OPEN OFFER" OR “OFFER").

wrekvinalaboratories.com | Website: www.rekvinalaboratories.in

This pre-gfter advertizamant in accardance with reguiation 18(7) af tha SEB| (SAST) Regulations cum comigendum to the DPS (a5

delimed belaw) and LOF ja3 defnad deiow) (*Pre-0fler Advertisement’) is beng issued by Vivio Fnancial Services Private

Limited, tha Managar to the Offiar {“Manager ta the 0ffer™ ar "Manager"), far and on behalf of the Acquirers, in compliance with

Regulation 185(7) and other apphcable provisions of the SEB1{3AST) Requlations

This Pre-Dfler Advertisement should be read in continuation of and in cenjurlion with:

a)  thePublic Annamcement dated March 16, 2026 ["PA");

b the Detaled Public Statement that was published in Financlal Express (English) (&1l Editians), Jansatta (Hindi (Al Editans),
Financial express (Gujarat (Ahmedabad Vadodara Eddion) and Mavshakt (Marathi) (Mumba Edition) ("Newspapers™) on
March 24, 2026 (“DPS");

c)  the Draft Lether of Offer dated Apri 02, 2026 (“*DLOF"); and

d)  the Letter of Offer dated June 20, 2026 alang with the Form of Acceptance-cum-Acknawledgement ( “LOF) (the PA, DFE5,
[ILEF and LOF aee herein collectively referred to 25 '0ter Document)

Thiis Pre-0fler Advertisement is being published in all Newspapers in which e DFS was publishid.

For the purpose of this Pre-0ffer Advertisement:

{a) “Identified Date” means Jung 16, 2026, being the dats faling an ihe 10° (Tenth) Warking Day prioe ip the commencemant of
the Tendaring Perind; and
(b)) “Temdering Period” means the 10 (Ten) Working Days pericd from Weanesday July 01, 2026, to Tuesday, July 14, 2026,

(Dorth daws inchisive) within which the Puliic Sharelaolders may bender thes Equity Shares in acceplance of the Ofer.
Capitalized barms wsed but not defned in this Pre-Offer Advertisernent shall have the meanings assigned to suchterms in the LOF.

The Public Sharehalders of the Tanged Company are requested Lo nobe 1he lollowing information relaled bo ke Ofer:

1. Ofier Price: Tha Open Ofer Price is made at # 10V~ (Rupses Tan oniyd per Equity Share, payabla in cash and thare has heen
nareyvision in the Offer Prce, Far further defzls relating to the Offer Price, please refer to paragrapn 6.1 (iustifcation of Qfer
Prica) anpage 26 of the LOF.

2. Recommendations of the Committee of Independent Directars (“IDC"): The I0C Recommendation was approved on June
24, 2026 and publizhed on Juna 25, 2026 in the same newspapars in which the Detailed Publc Announcement was madi.
The IDC is of the oginion that the Ofiar Prica fo the Public Sharaholders of tha Target Company is fair and reasanahble n tarms
of the SEBI (SAST) Regulations, Hawever. the public shareholoers of the Target Company ara advised to independently
evaluate the Open Offer and make imformeed decision about whether or ned to tender their shares in the Open Offar. Far further
desalls, please reder to the IDC Recommendations which is avallable on the website of 3EBI {wew.sebigowin), BSE
(v, s ncka, com) and Manager 1o e Offer (wwwvivionet)

3. Olher delails of the Oler

. The Open Offar is being mada under Raguéation 3{2) and 4 and gther applicabla regulations. of tha SEBI { 3AST) Reguiations

v thee Pulic Sharehokders of the Target Company.

This Oriter is not & compeling oifer in 12rms of Reguistion 20 of the SEBI [SAST) Regulations and there has been no

competing alfer 85 on he date of this LOE The OMer is nal condilional woon ary minimur level of dsceplance in benms of

Regulation 19 of SEBI (SAST) Regulations.

The dispatch of tha LOF to the Public Sharshokders as on the idertified Data ie., Jung 16, 2026, in accordanca with

Regulation 18{2} of the SEBI (SAST) Reguiations has been completed trawgh emall through speed post an Jung 23, 26

It Is clarified that all the Public Shareholders whosa names o not appear n the register of members of the Target Company

as on the Identified Date feven if they acquine Equily Shares or if they became sharefoliers of the Taret Company atfer the

Itenntifad Oade) or thase who have nol received e LOF are ehgible to partcipabe in the Offer fexcam Bhe Acguiners,

Pramolers and Procroler Group of the Targel Cormpany ).

A Public Shareholder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the

(fter &5 perthe procedurs mentionad in the LOF

Public Sharemolders of the Target Company may dowrsoad the LOF (whichinter alia inciudes detailed instructions in retation

s {12 procedune for acceptance and selfement af the Open Offer, 25 well a5 Be Form al Acceplance) from e websibe of

SEBI {www.zebi.gow.in), BSE (wwa.bseindia.com), Manager o the Offer (wasvivro. ned) or pbitain a copy of the same from

Purva Shareqgistry India Private Limited (" Registrar bo the Dffer”) an providing suifable documantary evidance of holdng of

the Equity Shares of the Tanget Comgpany. Further, an Eligible Sharsholdar who wishes to obtain a copy of the LOF may send a

request o the Registrar io the Offer at the emall id mentioned at the cover page of the LOF stating the name, address, nsmber

o Equity Snares held. client 1D number, DP name /10, beneficiary account number, and upon receiptof such request, a copy

o the LOF shall be provided fo swch Eligible Shareholder,

Tendering in case of nom-receipl/non-availability of LOF: In case of non-receipl’ non-availability of the Form of

Accaptance, an Eligihle Shareholder may participata in the Dpen Offer; (i) by using the Form of Acceptanca abtained in the

manner gescribed abaove; or (i) by providing their application in wiiting on a plain paper along with the follpwing:

a)  Incase of Eligibe Shansholders holding Equity Shares m dematenalized farm, the plain paper application must be signed by
all sharsholder(s), stafing narme, address, number of Equity Shares held, cliant 10 number, DF nama, DP 10 nurnber, nusnber
of Equity Shares being tendered. and other relevard documents as mantioned in the LOF, Eligibde Sharsholders who desre lo
tender ther Equity Shares in dematerialized form under the Open Offer wauld have ta do g thrawgh their respective Selling
Eroker by giving the detads of Equity Shares they intend totender in accondance with the procedure a5 mentioned in the LOF
Eligeale Sharehoklers hawe to ensue that thelr order |5 entened in the electranic ptatform o be made avallable by BSE before
the: closure af the Open Ofler.

Iy Incase of Eligible Sharehalders holding Equity Shares in physical lonm, the plain paper appication must be signed by all
shareholdar(s) stating nama, address, folio numbsar, number of Equity Shares held, share cerdicaba rumber, number of
Exquity Sheares baing terdered and the distingtive nusmiers thereed, enclosing the original share certdficaa s}, copy of Eligible
Sharehalders' PAN card(s), esecuted share transfer farm and ather necessary documents., The share transfer form (SH-4)
can be downloaded from the Registrars website Le., www.purvashare.com Eligble Sharehokders ¢ Selling Broker must
enaure that the Form of Acceptance, along with TRS and the requisitz documents {as mentioned in the LOF), reach the
Rregistrar to the Offer on or befon: thi date of the closune o the Tendering Perod

4. The procedure for fendering the Equity Shares in the Offer is as below:
4.1, Incase of Equily Shares bald in physical form:
Puhlic Sharehalders holding Equiy Shares in physical farm may parficipata in the Offer by approaching their respective
Seling Broker along with completz 524 of relevant documents for vendicabion procecures 0 be camvied out. including (i
original share certificated 31 {11 valld share transter formis). |.e., Form SH-4, duly fiked and signed by the fransterrs (Le., by
all reguslered sharefalders 7 Same order ang @5 per the S0ECKTen Sknaluves regsiered with the el Comaany) and
duily witneszed at the appeopriate place; (i) self-attested copy of the sharehalder's PAN Card, (i) Foern o Acceptance duly
completed and signed in accordance with 1be inslructions comained heren, by solefjoinl Public Shareholders whose
name(s) appaars on the share certificate(s) in the same order in which they hold Bquity Shares; and (v} any other ralavand
documents such as power of atbarney, carporate authorization (inchuding board resolution'specimen signature). nofarzed
copy of death certificate and succession cartificate or probated will, § the aniginal sharshodder has daceased, etc., as
applicable. For further detalls kindty refer the paragraph 8.14 on page 36 of the LOF.

Incase of Equity Shares beld in dematerialised borm:

Public Sharshalders holding Eguity Shares in dematerialised form may parficipate in the Offer by aporoaching their

raspective Selling Braker and providing the defails of Equity Shares they inband 1o tender in the Offer. Public Sharshoiders

hokding Equity Shares in demat mads are not required to fill amy Foem of accaptance-gum-Acknowledgement uniess
resquired by thieir respective Selling Broker For further detals kinoly refer the paragraph 8. 15 an pags 34 of the LOF

B, Inaccordance with Reguiation 16(1) of the SEBI (SA5T) Regutations, the DLOF was submitted to SEBI on Apeil 02, 2026.
SEB vide il lolber baaring relerence number md. HO/MA5%1 24 1(60)2026-CFO-RAC-DOR111 3691/2026 dabed June 12,

3z

3.3

34,

35

3.6

4.2

Prederential |ssue. Furlber, post completian of Dfler. e Targel Gompary proposes 1o make Fadian & ils Whally owned

Subsidiary. Prasentty shares of Radiant are owned by Acquirers and they have entered SEPA dated March 16, 2026 with
Target Company 10 sell their sharas in Radiant against acquisition of Equity Shares of Target Company by way of
subscription in Preferential Issue,”

Clause no. 3.3.4 of the Draft Letter of Cifer has been updated al claus= 3.2.4 of the Letter of Ofer as follows:

“Galler-3, Ms. Krima Swrhhit Shah, and Seller-4, Ms. A Amit Shah, hawve not been idertlified as Acquirers or PACS far the
purposes of the Open OHer under the SEBI (3AST) Reguiations as they ane acting purely in e capacity of selers/sharg
transfarars under the transaction documeants and nat As persans acquiring contral, voting rights, or participating in the
commaon objective of acquisition in this Goen Ofter. Sellier-3 i, Krima Surbhit Shah and Seler-4 i.e. Ami Amit Shah fals
under the definition of Fromater Group by virtue of being immediate relatives of the Promedars i.e. spouse of Promotars
narmely Surbhit Mukesh Shah and Armit Mukesh Shah, respectvely. Accordingly, Seller-3 Le. Krima Surbhit Shah and Seller-
4 1.6, Ami Amit Shah would f2l in the Pramoter group past completion of Open Ofer, Accordinghy, thara are no parson acting
i concerl wilh Be Acquirers lor the puspose of this Open Offer. While persons may be deemed b be acling in concerl wilh
he Acuirers in terms of Regulation 2(1)igi2) of the SEBI (SAST) Regulations, however, such deemed PACS ara not acting
¥ cancerl with the Acguiners lor the purpages af this Open Offes, within the meaning of Regulatian 2¢11(g){1) of e SE81
[SAST) Regulations

Thit skatement “Furthir, fa nodines Rave been appainted by Acquirer-3 on the Board of Directors of e TC." has been
ncorporated At clause no. £,3,3 of the Lefter of Ofer,

Thelollowing clawse no. 5.18 has been incorporated on page no. 23 of the Lebier of Offer:

s on March 31, 2026, there ane no cortingant liabiities of the Target Comparry. Further, thera are no autstanding claims,
itgations, Gemands, or cDligato s which mey result inany ¢ omtingent liability on the Target Company in the futune,”

The following clausa no. 5.19has heen incorporated on page no, 23 of the letter of Ofer:

“Target Company does nok farm part of any Promaten Promoter Group of any ofher sSied company.”

Clawsn 5,20 of the DLOF has bean updated at clause 5,20 of the Letbar of Offer

The following clause has been incomporated on the cover page of the Lether of Difer

“Regulalion 167(Z) ol SEBIICDR Regulalions, 2018 prosidas thal tha specilied securilias allobled an a prefenantial basis (o
persons ather than the promoters and promoter growp and the equity shares alioted pursuant fo exerclse of options
attached to warrangs Esued on preferertlial basis to such persons shall be locked-in for a period of six rmanghs from the date
of rading aporoval. Hence, shares held by persens ofher than the promioters during the open oifer penod which are under
lack-in, are nat permitted to be tendared in the opan offar i accordance with regulation 167(2) of SEBI ICDR Regulafions
and ifendered, shall notbe accepted inthe open affer”

M. Amitkurnar Arunkumar Rag and Amitkumar Arunkumas Rao HUF are not directy or indirecty related to the Salers. Target
Company and its promotersd diresctors has been added stnote 6 of Clause 5 30 on page 25 of Letter of Odfer

Diherupdates:

An FIR bearing Mo, 11196004260144 dated Apdl 18, 2026 has been registersd against Acquirer 1 and Acquirer 2 in
conneclion with an allegad illsgal ransfer af residential property Silualed ab Alkaguri, Vadodara, undér cerlain pravisions of
the Indian Penal Code

A separale FIR bearing Mo. 1118601026007 dated Jure 11, 2026 has been regishered against Acquirer 2 in cannictian wilh
alieged acts of misrepresentation, unauthorized kease of land, and related conduct pertaining ta Tensile Steel Limited, under
1he provizions of the Bharatiya Nagarik Suraksha Sanhita, 2023,

Eiodh the afaresaid FiRs are unredated to the Open Offer made under the SEBI (SA5T) Regulations, 2011, and do nat, in any
mannér, allect thee ability of the Acquirers to camplele the Open Olfer or fullil their obligations thereunder. The Acquirers ane
pUrsuing appropriate legal remedies 1o dedend their respective positions In connection with the sakd FiRs

Dtail regarding the slalus of the Stalulory and ather approvals

5 on the date of this LOF, there ara no statutory or gther approvals reguired 1o acquire the Offer Shares that are valicly
fendered pursuant io this Offer andyor to complele the Undeslying Transaclion, save and excepl receipt of mecessary
appravals from BSE Limited for the Preferential Issue, However, in case of any statutary approvals are required or become
appbeable prior o completion of the Offer, the Offer wawd be subject b the receipt of such stabubory appeovals.

Schedule of Activitias:

6.4

6.5,

6.6.

6.7

6.8.
6.9

6.10.

Revized
Dy and Date |
Mondzy, March 16, 2076
Tunsday, March 24, 2026
Thursday, April 02, 2006
Maordiay, Aol 20, 2026

Origimal
Day and Dais
Monday, March 16, 026
Tisesday, March 24, 2026
Thursdzy, hprl &, M3
Monday, Aprl 20, 2026

Activity

Issue of Pubiic Announcemen

Publication of this DPS in newspapers

Last Date of filing of Dradt Letter of Ofter with SE8I

Last dite for Public Anmouncerment Tor comoeting oifer

Last date fior receipt of comments from SEBI on the dratt kefter of offer
(in the everd SEBI has not sought clarification or additianal infarmatian
Trom the Marager 1o the Ofler}

Idantified Date

Lagt date bor dispateh of the Letter of Otter 1o the Pubkc Sharehalders
Last date by which a commifles of independent direciors of the Targel
Compary i required o give RS recommendation 1o the Public
Shareholders of the Target Comgany for this Crtfer

Lasl date for upward mevisian al e DFer Price andor B offer Size
Date of publication of opening of Open Offer publc announcement in
the newspaper in which DPS has been published

[vate of commencement of Tendenng Peod (° Oer Opening Dale™)
Date of Closune of Tendeing Period [* DHer Closing Date™)

Last date of commuyricating of rejecion’acceptance and compéeton of
paymant of cansideration for accepted tenders or return of unaccepted
shares

Last date far publicatan of past Open Offer pudlic announcement in
the nav.'s.napepr in which I]Fg:hascgnan puhlilzl-:nd Vhursday, June 2B, 2020 | Tuesday, Auqust 4, 2026

Last Date o Fikng the Final report 1o SEE Thursday, June 28, 3026 | Tueseay, Asgust 4, 2076

1. The above Kmelnes are indicaive (prepared an die basts of thmelnes provided wader e SEB (S45T) Regulations) and are
SEECE to fecinr of stalitonyy reguiaony afovovals and may have fo bi frevised accordingl To clany e actions sef ol
above may be compieled anor (o e correspanaing dates sublfec! i compiance with the SEBI{SAST) Raguiations. .

2. *ideatified Date is only for e porpose of detarmining e folters of Equiy Shares of e Targed Cornpany a5 on such dafe fo
wriwam fhe LOF waokt be sam. I (5 claniied fhaf ai tha shareholders folding Equity Shares of Hhe Tanged Company (reqisferad
o irggisfered) (excenf the Acouirers amd promatars and provaner qroun of fthe Targer Campany) ane alqibia fo parbcinele
itz Offer ary fime bedore the closive of ds Offer

10, The Acquirers accept fll responsibdity for the Infarmation contaned in this Pre-oifer Advertiserment (other than such
information & has been abtained tram the public sources o proveded by of relabng to ane confirmed by the Target Company)
mummk& that they are aware af and will comaly with their obligations undes the SEBI{SAST) Regulations in respect of this

r.

11. The Pre-Offer Advertisament would also be avadable on the SEBI wabsite al wanw_sebigovin and an the websile of the

Manager fo the Difer a1 waw vivio.net.

Monday. Aprl 27, 2076 Riday, June 12 2026

\Wednasday, Apri 28, X026
Thursday, May 7. 202

Tuesday, June 16, 2026
Tues dwy, June 23, 2026

Moy, May 11, #2035 Friday, Jure 25, 20326

Tuesday, May 12, 2026
Wednesday, May 13, 2026

Thursday, May 14, #0326
Wodnesday, May 27, 20246

Mandsy, June 28, 2026
Tisesday, June 30, 2026

Wetinesday, July 1, 2026 |
Tupsday, July 14, 2026

Thursday, June 11, 2036 Tuesday, July 28. 2026

ISSUED OM BEHALF OF THE ACOUIRER AND PAC BY THE MANAGER TO THE OFFER

e s 14505t e Ot A S AT
B Materlal changes: The comments spacified inthe SEBI Oservation Letter and certain changes (occurmng after the date of VIVRO yg&gu?ﬁ?ﬁr;slniﬁsm Colenry. Opp. Suvicha Shopping Centre, Paldk. Ahmedabad
the P4 andfor [P3) which may be matestal have bieen incorporatedin the LOF and are mare particularly disclosed below TelMo.- 070- 4040 4242 | Email:investors@vivra,nal | Websila: w vivio, el
The following paras hawe been added in the LOF as per SEBI comments SEBI Reg. No.: MEIRMIODIT01 22 | Contact Person: Shivam Fatel
£.1. Dhruwvaboumar Patel has been added at clawse 3.3.1 of the OLOF and accordingly. clause 3.1.1 has been updated at page ne
13 af the Letter af Offer as follows: REGISTRAR T0 THE OFFER
“The Board of Directors of the Target Comgany, atits meeting held oo March 16, 2026, subject to inter aka receipt of approval
fren thi: shaseholders of Ihe Targe! Cosngarry, fullilment of cerlain condilions precadent and receial of in principle appooval Purva Sharegisiry (1) Private Liiled :
from BSE, &5 may be requirad. approvad the execution of the Sacurities Exchange and Purchase Agroamand (“5EPAT) Linit K. 9, Ground Floor, Shiv Shakfi Industrial Estats, J. R. Boricha Marg, Lower Parel East,
ampngs? Surbhi Mukesh Shah, Amit Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, Dhruvalkumar Patel, Radiant Mumiiai — 400011, Maharashtra, India. |
Paremterals Limited (" Radiant™) and tha Target Company far acouisition of 15,571,100 eguity shares of face value of ¥ 10/- Tel. Nou: +31 022-31996810, 49614132 | Email: support@purvashans com
{Rumees Ten Only) each of Radiant (*3alke Shares™), representing 100% of the aquity share capital of Radiant by the Targed Wabsite: www.purvashare.com
Gomparry from Surbhit Mukesh Shah (“Seller-17), Amit Mukesh Shan (*Seller-2°), Kaima Surbhit Shah ("Sefler-3°), Ami SEBI Reg. Mo.; INROODD01112 | Contact Person; Ms. Deepal Gaankar
Amit Shah “Seller-4") and Dhruvalkumas Patel (“Seller-37) (wio are the existing sharenholders of Radiant and colectively -
referred Lo 28 “Sellers™) a2 price al T 25/~ (Rupees Twenty Five Only) per poquily share, aggregating o a tatal consideratipn | FOF and on bahalf of the Acquirers:
pf ¥ 4,62 77 5004 {FAupees Four Grore Sisty Teo Lakhs Severdy Seven Thousand Fre Hundrad Only) for consideration by | $d- S 5
way’nfswapufﬁhaes,_' Surbhit Mukesh Shah Amit Makesh Shah Dhrorvalkumar Patel
£.2. Thefollowing clause have been ncorporaten atclauss no, 3.1.4 an page no 13 of the letier of Ofer Aequirer-1 Acquirer -2 Acquirer -3
B.3. “The sharehalders of e Target Company at an Exira-ordnary General Meeting dated Apeil 10, 2026 approved the proposed | Date; June 23, 2076

Flace: Vadodara, Gujaral,
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SHEVGAON MUNICIPAL COUNCIL FINEOTEX CHEMICAL LIMITED G r.l. GUJARAT INTERNATIONAL FINANCETEC-CITY

SHEVGAON DIST:- AHILYANAGAR
CIN: L24100MH2004PLC 144295
NOTICE FOR TENDER Regd. Office: Level 4, Arlisto House, Junction of Telli Galli & Phadke Road, | COMPANY LIMITED (GIFTCL)
E-Tender Notice for Invitation to Bid for Selection of Contractor for Work on liem Rate Basis
(Gujarat International Finance Tec-City Company Limited invite bids from reputed, qualified, experienced and
financially sound Contractor for the following Work:

FCL

Dpposite Hubtown Solans, Andheri East, Mumbai- 400069 Tel: (+91-22) 6807 9999, Fax: +91-22 26559178
Email: inveslor relations@iinectex com Website: www finaotex com

NOTICE TO SHAREHOLDERS

Shevgaon municipal Council, Shevgaon Dist Ahilyanagar
Government of Maharashtra, invites E-tender (2 call )for electric
work under various Schemes as 1) Maharashtra Suvarna jayanti
Magarotthan (jilhastar) 2) Nagari Dalitetar Vasti Sudhar Yojna 3)

Sahityaratna Lokshahir Annabhau Sathe Nagari Vasti Sudhar (Transfer of Equity Shares to Investor Education and Protection Fund (IEPF)) Ol st Desta G
Yojana. Please Visit hitttp://mahatenders.gov.in for details This Motice is given pursuant to the provisions of Section 124(8) of the Companias Act 2013 read with “Invesior Name of Work Duration Tender Fee | availabilitv of |Online & Phvsical
Information Detail schedule of tender available till 30/06/2026 to Education and Protection Fund Authority (Accounting Audit, Transfer and Refund) Rules, 2016 and subsequent Bid D ncul:nyent Submissi nn"l;f Bid
06/07/2026 Further Additional Intimation will be Conveyed only amendments thereto. The sharehalders may note that the dividend declared by the Company for the Financial
Through Web Portal. Sd/ Year 2018-19, which remained unclaimed for seven years, is due for transfer to the Investor Education and Appointment of contractor for
i B Protection Fund (IEPF) after the closure of the Tth year, The equity shares held by those shareholders who have o
(Mrs. Vijaya Ghadge) not claimed the dividend for the consecutive seven years starting from Financial Year 2018-19 are due for transfer D"mb_'"w’ En ha':' njement,
ShChIE' U“':HCEF_{G_W:-IE - A) i to IEPF and will be transferred to IEPF subsequently on transler of the dividend amount as per the procedure sel Chemical Retrofitting and 29th June 2026 | 23rd July 2026
€vgaon unicipa’ ounc autinthe rules. Integrated Waterproofing of 06 (Six) Rs.10,000/- | to22ndJuly upto
In compliance with the provisions of the rules, the Company is sending individual notices at the latest available Existing Utility Ti lin DTA Month .00h
N OTIC E addresses of the respective shareholders whose dividends are lying unclaimed for the last T consecufive years, xisting Utility Tunnel in L 2026upto 15:00 hrs
advising them to claim the rdwidends expeg;:tin;ﬂé FurlherD the E:mﬂpanfrh&ﬁ upsuadedf Et;: full details of area of GIFT City 17:00 hrs
x I shareholders inciuding their folio number or DP-ID-Client ID and shares due for transfer 1o | on its website .
Eﬁ%f;g?ﬁgg;ﬁg}ggd www.fineotex.com. Shareholders are requested lo refer to the website to verify the details of uncashed dividend (Bid Reference No.
S et ¢ 2 sz g and shares liable to be transferrad to |EPF GIFT/ENG/CW/WC/2026/07)
Tower 3, Wing ‘B, Kohinoor City Mall, Kohinoor City, Kirol Road, : 1 i : i
Kurla (West), Mumbai — 400 070 Please note that no claim shall lie against the Company in respect of the unclaimed dividend amount and shares Appointment of agency for Bird
’ transferred to IEPF pursuant to the said rules. Shareholders may note that both unclaimed’ unpaid dividend(s) . . .
SALE OF SECURITY RECEIPTS and the corresponding shares transferred to |IEPF including all benefits accruing thereon, if any, can be ctaimed Proofing Services (Installation 29th June 2026| 20th July 2026

ECL Finance Limited invites Expression of Interest from interested Investors for the pro- back by the shareholders from |EPF Authority afler following the procedure prescribed in the aforesaid rules. of Nets and Spikes) in DTA 45 (Forty- Rs.500/- to 19th July upto
posed sale of certain Security Receipts. The sale shall be on “As is where is and what is Concemed shareholders, holding shares in Physical form and whose shares are liable to be fransferred to IEPF, & SEZ { GIFT Ci Fiveld 2026 up t 15:00h
where is” basis and “Without recourse basis". Eligible prospective investors are requested to may note that the Company would be issuing duplicate share certificates in lieu of the original share certificate(s) area o ity ive) days upto ohrs
intimate their willingness to participate by way of an “Expression of Interest”. held by them for the purpose altransfer of shares 1o IEPF as per the Rules and upon issue of such duplicate share (Bid Reference No. 17:00 hrs
Kindly refer to asset sale notices under investor info section of the Company's website carlificates, the Company shall inform the depository by way of corporale action to convert the duplicate share GIFT/CA/WC/2026/03
https:liwww.eclf .com for the list of Security Receipts and the detailed terms and condi- certificate info DEMAT form and transfer in favour of IEPF. The original share certificate(s ) which stand registered )

tions for sale. All eligible prospective bidders should submit their EOI in the prescribed
format and submit to wholesale.ops@eclf.com.

in the name of the original shareholder will stand automatically cancelled and be deemed non-negotiable
Concerned shareholders holding shares in demateralized form may note that the Company shall inform the
depository by way of corporate action for transfer of shares in favour of the DEMAT account of tha IEPF.

In case the concemed shareholder have any guery an tha subject malter and the Rules, they may either contact
the Sacretarial Department of the Company at Level 4, Aristo House, Junction of Telli Gali & Phadke Road.
Opposite Hubtown Solaris, Andheri East, Mumbai= 400069, Tel: (+81-22) 6807 9999, e-mail 1D
investor relations@fineotex.com or Company's Registrar and Transfer Agent, M/s. Bigshare Sarvices Pve Lid., E-
213, Ansa Industrial Estate, Saki Vihar Road, Saki Naka, Andheri (E), Mumbai—400072_; Tel. No.- 022 62638204

Bid document may be downloaded online from website at https://tender.nprocure.com

Tender fee of Bid document payable in the form of Demand Draft / Banker's Cheque / Pay Order in favor of
“Gujarat International FinanceTec-City Company Limited” payable at Ahmedabad. For further details and
updates please log on to our Website www.gifigujarat.in & hitps:/tender.nprocure.com

Contact Person: Sd/-

General Manager (P&C) Managing Director & Group CEO

For ECL Finance Limited
Sd/-Authorized Signatory

Mumbai, Jun 30, 2026 Tel: 022 — 43428251

dorvr &a Canara Bank <4\

E-Auction Sale Maotice for Sale of Immovable Properties under the Securitisation and
Reconstruction of Financlal Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule B (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given 1o the public in general and in panticular o tha Bormower (8) and
Guarantor (5] that the below described immovable propery morgaged/icharged o
ihe Secured Creditor, the Constructive Possassion of which has been Lakan by the
Authonsed Officer of Mandvi Branch of the Canara Bank, will be sold on “As is where
8", “As |8 whal 8", and "Whalever there 8 on 14.07.2026, for recovery
Rs. 15,06,476.83 (Rupees Nineteen Lakhs Six Thousand Four hundred Seventy
Six and paise Eighty Three only), as on 02.10.2025 plus furthes inlares! tharson
from 03.10.2025 along with suit expenses and other charge due to the, Mandvi
Branch ol Canara Bank fram Shubham Ramesh khilare, Priyanka Dashrath Mane
and Smt Lata Ramesh Khilare,

Dedails of the immovabla propedy, Résarve price and EMD amount ang as undes

Sr R . Earnest OPEN OFFER FOR THE ACQUISITION OF UP TD 26.90,100 (TWENTY EIGHT LAKHS NINETY THOUSAND ONE HUNDERED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 25/- (RUPEES FIVE ONLY) EACH ("EQUITY SHARES™) REPRESENTING 26%
No. Description of the Property pﬂﬂ' et Money (TWENTY SIX PERCENTAGE) OF THE EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA LABORATORIES LIMITED (“TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) BY SURBHIT MUKESH SHAH
i - = T Deposit ("ACQUIRER 17), AMIT MUKESH SHAH (“ACQUIRER 2"), DHRUVALKUMAR PATEL ("ACQUIRER 3"), (ACQUIRER 1, ACQUIRER 2, AND ACQUIRER 3 ARE COLLECTIVELY REFERRED AS “ACQUIRERS™ ) PURSUANT TO AND IN COMPLIANCE WITH
3t part and parcel of Resxdential Flat No. 200, REGULATION 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF SEBI (SAST) REGULATIONS ("OPEN OFFER™ OR "OFFER").
on 2nd floor, wing —A, Kusumkuin Complax, Gut No.
208 (part) Admeasuring about 51.00 sq mirs_ Buil This pre-offer agvertisement in accordance with regulation 18(7) of the SEBI (SAST) Reguiations cum comgendum to the DPS (as Subsidiary. Presently shares of Radiant are owned by Acquirers and they have entered SEPA dated March 16, 2026 with
1 :‘;&’;‘1&;‘;“?;&3 Emg?g'ag:;ﬁh 3;:" - n:;m -p anﬁu » defined below) and LOF (as defined below) ("Pre-Offer Advertisement’) is being issued by Vivro Financial Services Private Target Company 1o sell their shares in Radiant against acquisition of Equity Shares of Target Company by way of
NamaorTille Holder: Shublions Ravash iadassandl © | 0 " Limited, the Manager to the Offer (*Manager to the Difer™ or “Manager”), for and on behalf of the Acquirers, in compliance with subscription in Preferential Issue.”
Privanka Dashrath Mane Repulation 18(7) and ather applicable provisions of the SEBI (SAST) Regulations. 6.4. Clauseno. 3.3.4 of the Draft Letter of Offer has been updated at clause 3.2 4 of the Letter of Dffer as follows:
CERSAI securily id- 400062741128. This Pre-Offer Advertisement should be read in continuation of and in conjunction with- *Saller-3, Ms. Krima Surbhit Shah, and Seller-4, Ms. Ami Amit Shah, have not been identified as Acquirers or PACS for the
The earnest money deposit shall be deposited on or bafors 14.07.2026 at 9.30AM d) thePublic Announcement dated March 16, 2026 ("PR"); purpeses of the Open Offer under the SEBI (SAST) Regulations as they ara acting purely in the capacity of seliers/share
;?;‘f‘mﬁ“wmé"ﬁ:ﬁﬁ'j: 3 T‘;’:ﬁp"ﬁrhmﬂl”ﬁ’:n*'"‘ :‘”L“;;L?‘::I m’-,”" b)  the Detadled Public Statement that was published in Financial Express (English) (All Editions), Jansatta (Hindi) {All Editions), iransferors under the transaction documents and not as persons acquiring control, voling rights, or participating in the
e it ;ﬂ : '_:nc‘;mmm:m;““ . e i:?;;mﬁa 0o m” - Financial express (Gujarati) (Ahmedabad/Vadodara Edition) and Navshakti (Marathi) (Mumbai Edition) (*Newspapers”) on comman objective of acquisition in this Open Offer. Seller-3 |.e. Knma Surbhit Shah and Sellee-4 i.e. Ami Amit Shah falls
For detailad terms and conditions of the sale please refer the fink “E-Auction” provided March 24, 2026 ("DPS"); under the definition of Promotes Group by virtue of being immediate relatives of the Promotess |.e. spousa of Promoters
In common web portal Mis PSB Aliance (Baanknel)., Contact No c)  theDraft Letter of Offer dated Apni 02, 2026 (“DLOF™); and namety Surbhit Mukesh Shah and Amit Mukesh Shah, respectively. Accordingly, Seller-3 i.e. Krima Swbhit Shah and Seller-
B291220220.7046612345, 6354810172.9892219848,8160205051, E-mail d)  fthe Letter of Offer dated June 20, 2026 along with the Form of Acceptance-cum-Acknowledgement (“LOF") (the PA, DPS, 4i.e. Ami Armidl Shah would fall in the Promoter group post completion of Open Ofer. Accordingly, there are no person acting
;:ﬂ::";:;::“"“gﬁ.‘::::::: T ':;i‘:;':"t;c’:“;'-“'“-‘ z :r‘:mg*‘;;’: DLOF and LOF are herein collectively referred o as "Otfer Document') in concert with the Acquirers for the purpose of this Open Offer. While persons may be deemed 10 be acting in concert with
priuRp s “51 5*93455 et i ondninii: 2'3“"'9&‘ 344 during -ofice This Pre-Offer Advertisament is being published in all Newspapers in which the DPS was published 21:: ;;tﬁgg:rte;; tI:I :ﬂ?: :-:u T:gu:auiﬂ}ﬁz ;:I:;}ég t;; 1::55 533; :!5;:;1 :*:g:;ﬂﬁ:":;&mamn;i; m::;*;?ﬁ?g}? ﬁ'g:‘;‘:;‘;ﬁ'&:
hours on any working day Sd/- For the purpose of this Pre-Offer Adverlisement: ; !
Date - 24.06.2026 Authorised Officer ¥ 8 . . p . (SAST) Reguiations.
: (a) “identified Date” means June 16, 2026, being the date falling on the 107 (Tenth) Working Day prior to the commencement of & . "
Place - i k .
lace - Mumba Canara Ban the Tendering Period; and 65. :.l: swteﬂn:&n;tcﬁ:urﬂ:ﬂnni Tﬂ;ﬁe ng?ﬁf;;;mted by Acquirer-3 on the Board of Directors of the TC.” has been
e = (b) “Tendering Period” means the 10 (Ten) Working Days period rom Wednesday July 01, 2026, o Tuesday, July 14,2026, | . . ~ hnf;:wm e N B ooy
PANY LIMITED {both days mchusive) withinwhich the Pubdic Sharsholders may tender their Equity Shares in acceptance of the Offer. 2 5 s ; :
g_ﬁ""'f '-EH} B O : gig_i’:”“.lﬁpijﬁ;‘“ Ak dabant Capitalized terms used but not defined in this Pre-Offer Advertisemant shall have the meanings assigned to such tarms in the LOF ':3 ﬂt':u Marg: 31, ﬁﬂ?ﬁ. I;Erﬁ l?r;: ﬂﬂ;ﬂtmuﬂn! I::Hﬂl:as of the Tam;:m:!J Eﬁ'ﬁlﬁw’ :u;mar. Itréara are r»ln t;tsimrzm“g claims,
L3Co LD Regsdeed { v " D ~ 4b10 ) igations, demands, or obligations which may resull in any contingent liability on the Target Company in the future.”
Comorate Ofice X Keshavrao Kadye Marg The Public Shareholders of the Target Company are requested lo note the following information related to the Otfer:
Gad s (5] Mammbasd0O01 1 ! 6.7. Thelollowing clause no. 5.19 has been incorporated on page no. 23 of the letter of Offer:
T 2308 ?32? Ermai e :-D:‘ uﬁﬂ*;um = '. 1. Oferfvioe: The Upen Utter Price ks mado &l € 10/- Fupees Jon anly) pér Equity Share, payable in cash and ihers has been “Tar Himng any does not form part of an u:'przmmr.r-' PrF:inteeru of any other listed company.”
L8 ZeT S Eral plsran g o | Websts sasrpe R n | no revision in the Offer Price. For further details relating to the Offer Price, please refer to paragraph 6.1 (Justification of Offer g pany y ' it § pany.
PUBUC NOTICE- 2MTH ANNUAL GENERAL MEETING Price) on page 26 of the LOF 6.8. Clause 5.20 of the DLOF has been updated at clause 5.20 of the Letter of Offer.
Notce @ heraty gven hat 20° Anmul General Wleeting (e AGM | the Meetng) of Semples s | 2. Recommendations of the Committee of Independent Directors (“IDC™): The IDC Recommendation was approved onJune | 6.9, Thefollowing clause has been incorporated on the cover page of the Letter of Offer;
Compaey Lemied (fhe Comgpany) wif be heict 0n Tuesday, &* August. 2026 at 11:00 am (ST) 24, 2026 and published on June 25, 2026 in the same newspapers in which the Detased Public Announcement was made *Regulation 167(2) of SEBI ICDR Regulations, 2018 provides that the specified secunties allotted on a preferential basis 1o
trouyr Voo Coderancs WD O Aads Visus Mears (DA b tansad! the Dusinosses &5 o ‘ o fal o g w 35
w et by e Suficn :-ru:-.; S AGM _,___*_ Sl e cicadied ThE & % & i The IDC is of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable in terms persons other than the promoters and promoter group and the equity shares allotted pursuant to exercise of options
appicable provaions of e Campanes At 201 | Pe Ad) and the Rufes mads hoveunder, 10ad of the SEBI (SAST) Regulations. However, the public shareholders of the Target Company are advised 10 independently attached to warrants issued on preferential basis to such persons shall be locked-in for a period of six manths from the date
wifh General Ceculars dated ° Aprf 2000 130 Apd 2000 5" May. 2020 and submequon crtutar evaluate the Open Offer and make informed decision about whether or not to tender thelr shares in the Open Offer. For further of trading approval. Hence, shares held by persons other than the promoters during the open offer period which are under
siued © e fogaed B lstes! b daied 10 September U0 avaed by B Minlry of Coporate details, please refer to the IDC Recommendations which is available on the website of SEBI (www.sebi.govin), BSE lock-in, are not permitted to be tendered in the open offer in accordance with reguiation 167(2) of SEBI ICDR Regulations
:':L_.h. - :: :.:b .,;::’z :t ;:,.;'In:.:: ,k%:r,f: 15*:‘: H'hl : ;ﬁ;‘,‘: _ (roww.bseindia.com) and Manager to the Qffer (www. vivro.net) and if tendered, shall not be acceptedin the open offer,”
Secushes s Earange Bowd of infe | e SEBI Crculers). ™~ 3. - Otherdetais of the Orter ; 6.10. Mr. Amitkumar Arunkumar Rao and Amitikumar Arunkumar Rao HUF are not directly or indirectly related to the Sellers, Target
The Notice of She AGM slong wihy e Annual Report 20252008 wil be sert slechoncally fo P 3.1 The Open ﬁﬂ;i’ i5 being made un;tﬂr Regulation 3(2) and 4 and ather applicable reguiations of the SEBI (SAST) Regutations Company and its promoters/ directors has been added at note 6 of Clause 5.20 on page 25 of Letter of Cffer.
s 5 e e WS % W—e | to the Public Shareholders of the Tarpet Company. :
Merben » . = e Mgy od wd e Lo y /| Re & Tr Ll . . m,
nm:, :.: r:“ :::::,:n:"ﬂm?., ﬁ ,,.::,. ::::.:,mx: m:: “:::; 3.2. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations and there has been no s mh:_rﬁ _ 1196004260144 Aoril 18. 2026 | inst A I
el pt whern Corgeir S0t O To v Sepor el be et iT Tope Mermee L who have | competing ofter as on the date of this LOF. The Offer is not conditional upon any minimum level ol acceplance In tefms of :l:nniel:t?:ir::?h':z a:wﬁgg:ﬁ?;nmfﬁm5&%];;&1’?“‘3&‘3: ;IESIAI’S!EFEI:I E‘:;Eg;r;ﬂ::: :;;n‘;ﬁ:;x ﬂr:
net rgutered Ter ool aidiesatn Pursust 1 Pe sloremerdoned ortuleny ™e redurome of Regulation 19 of SEBI (SAST) Regulations : apur, "
ondng hyical oot of Po Anua oot hae boon depensed we 3.3. The dispatch of the LOF to the Public Shareholders as on the Identified Date i.e., June 16, 2026, in accordance with e indian Peniat Gode, = _ \ b s
Mertary oo soved I0¢ Pariogalr 0 P AGM Prough B (COA VM tacdly and Cas! T voles on Regulation 18(2) of the SEBI (SAST) Regulations has been completed through emall through speed post on June 23, 2026. A separate FIR he_amq No. 1119601 I]EE{!I]?_' dated June 11, 2026 has been registered &ga_lnst Ac quirer 2in cnr_'lnﬂclunn with
al revcadcre :qf o @ P Wetce of T AT Prough e Votng systom ONLY P Setasls of whech Itis clarified that all the Public Shareholders whose names do not appear in the register of members of the Target Company alieged ilhi:lls o mn&!epreseqtatm. uﬂ:tuﬂlmfzed lease qu land. and related conduct partaining to Tensile Steel Limited, under
s e e e as on the ldentified Date (even if they acquire Equily Shares or if they became shareholders of the Target Company after the the provisions of the Bharatiya Nagarik Suraksha Sanhita, 2023.
. s ropoeny S s 1 : Identified Date) or those who have not received the LOF are eligible to participate in the Ofer (except the Acqurers, Both the aforesaid FIRs are unrelated to the Open Offer made under the SEBI {SAST) Regulations, 2011, and do not, in any
"o ::‘_““‘j" ”mffﬂ :;':;“_: :':"‘_ . “; F'*:f“':‘_ :’;f::f‘;::;;‘: ' Promoters and Pramoter Group of the Target Company ). manner, affect the ability of the Acquirers to complete the Open Offer or fulfil their obligations thereunder. The Acquirers are
x h'.r.,,_,,,; e e L, aregiary (i Pt L34 e RTA of e 3.4. A Public Sharehoider may participate in the Offer by approaching their Sefling Broker and tender the Equity Shares in the pursuing appropriate legal remedies to defend their respective positions in conngction with the said FiRs
Company o RESUNBEUNIANae Com o wih Pw rewant DPY m order 1o rogiatorigdat Por Offer as per the procedure mentioned in the LOF 8.  Details regarding the status of the Statutory and other approvals
:’:,,.:,::“5,: e, e s - S T E;J gl:: ws;;:[:tllhﬁrlﬁg g:ih:pgagﬁﬂm;ﬁ?ﬁ gmm?nhgf Lm:: I:SIE1:|:~I?{?ﬂ?ﬁfﬁiﬂ?ﬂﬁE}I:Srznfr:i:l?;m As an the date of this LOF. there are no statutory or other approvals reguired 1o acguire the ONer Shares thal are validly
) i _ ] : Ao _ ’ tendered pursuant 1o this Offer and/or to complete the Underlying Transaction, save and except receipt of necessary
W ¢ G NPT B T S o Ty i&ﬂﬁm‘;ﬁﬂ?&ﬁﬁamggﬂfw‘“‘““3'“;:l:‘f:."g‘:::fTgfﬁazﬂﬁgglﬁﬁﬁﬁi Zﬂi’;gifﬁ:ﬂ approvals from BSE Limited for the Preferential Issue. However, in case of any statutory approvals are reguired or become
E ol pacrees ang Motie martor ; .
B atan s 2 0 Se o S 2 o the Equity Shares of the Target Company.Furthe.an Eligbl Shareholder who wishes o otaina copy of the LOF may senda | ;z:‘i‘:zfm;““"? R N
e i s : request to the Registrar 1o the Offer at the emall id mentioned at the cover page of the LOF stating the name, address, number | - "
o " - 4 : of Equity Shares held, client ID number, DP name / ID, beneficiary account number, and upon receipt of such request. a copy Original Revised
VSRS MRS €50 SN NN R S N T TR M e of the LOF shall be provided to such Eligible Shareholder. Activity Day and Date Day and Date
S aiind stemned aqpy & PN o Jathwr el 3.6. Tendering in case of non-receipt/non-availability of LOF: In case of non-receipt/ non-availability of the Form of | [Issue of Public Announcement | Monday, March 16, 2026 | Monday. March 16, 2026 _
The o-Copy of B Al Raport 025 -2 sonyg » P W:m of e AGM, Frnancel Sumoments Acceptance, an Eligible Sharaholder may participate in the Open Offer: () by using the Form of Acceptance obtained in the | |Publication of thes OPS In newspapers | Tuesday, March 24, 2026 | Tuesday, March 24, 2026
:: ;‘h'*:;:';“m: b;';':* .:,-:‘mm:{ﬂ ":‘ d"‘:‘: ;?:E:;{g-j: manner described abave; or (i) by providing their application in writing on a plain paper along with the following: Last Date of filing of Draft Letter of Offer with SEBI | Thursday, Apnl 2, 2026 | Thursday, April 02, 2026
AdStcraty Wotce of e AGU wil s be Brmtabie on v websie of the SIDk exchangs On whch a)  Incaseof Elgible Shareholders holding Equity Shares in dematerialized form, the plain paper application must be signed by | [Last date for Public Anouncement for competing offer | Monday, Apri 20. 2026 | Monday, Apeil 20, 2026
P secustes of e Comgery e mied ¢ BSE rdo L o wwe Dseeda o all shareholder(s), stating name, address, number of Equity Shares held, client ID numbes, DP name, DP 1D numbes, number | |Last date for recespt of comments from SEBI on the draft letter of offer
%0 s Do vl a0 afainis iumiin 5 S Msbars of S Compiny, I8 cplionss o/ of Equity Shares being tendered, and other relevant documents as mentioned in the LOF Eligible Shareholders who desire to ;l*“ m':hﬂ"‘:*m SEBI ?ﬂzi‘ﬂéﬁﬁm clarification or additional information | Monday, Apell 27, 2026 Friday, June 12, 2026
evart crodan 3 relored © heren Bove 5 tender their Equity Shares in dematerialized form under the Open Cffer would have to do so through their respective Selling | (170 I Manager to the LTTer | _ :
Sl L Broker by giving the details of Equity Shares they intend to tender in accordance with the procedure as mentioned in the LOF. | |/dentified Date  Wednesday, Apri 20, 2026 | _Tuesday, June 16. 2026
e Dbl Kahans Eligibde Shareholdars have 1o ensure that their order is entered in the electronic platform to be made available by BSE betore Last date for dispatch of the Letter of Offer 1o tha Public Shareholders l Thursday, May 7. 2026 Tuesday. June 23, 2026
Dot 2 Jave. 2008 St hw". the closure of the Open Offer Last date by which a committee of independent directors of the Target
b)  Incase of Elgible Shareholders holding Equity Shares in physical form, the plain paper application must be signed by al Company Is reguired 1o give its I'L"‘EUI'T'IJ'I!HI'IF.H[HHI 1o the Public Monday, May 11, 2026 Friday, June 25, 2026
Shareholders of the Targe! C ny for this Off
shareholder(s) stating name, address, folio numbes, number of Equity Shares held, share certificate number, number of | [2arEN0DICETS O S Lompany ‘o . il
CIN: U15490PN2010PLC137868 Equity Shares being tendered and the distinctive numbers thereof, enclosing the original share certificate(s), copy of Eligible | |3t date for upward revision of the Offer Price andor the offer Size | Tuescay, May 12, 2026 | Monday, June 29, 2026
Regd. Add: OFFICE NO. 110, WEST WING, AURORA TOWERS, CAMP, PUNE, Shareholders’ PAN card(s), executed share transfer form and other necessary documents. The share transfer form (SH-4) | |Pat of pubScation of opening of Open Offer public announcement in | Wednesday, May 13, 2026 |  Tuesday, June 30, 2026
mmE < -:m. can be downkpadad from the Registrar's website |.e., www purvashare com Eligible Shareholders / Salling Broker must E‘E:":‘SWFB in "‘J'ﬂ":"; D:"\Ti :E ?Emﬁmisﬁﬁm T e
_ - i iat - ate of commencement of Tendaring Peri pen rsday, May nesday, July 1, 2
S — iruialtine Rris Gner Thé ol — ensura that the Form of Acceptance, along with TRS and the requisite documents {as mentioned in the LOF), reach the 2 - 1
= mm; Ccm1ﬁ rhw lBBolniLmdamn Pmc::s:} Reellgulﬂﬂlgﬂ'lﬁm.a |'I H.Eﬁrﬂm”u the ﬂHE“}n ar hﬂlwe thE date u! metiuﬁure ut me dee"ng P‘E"Dd EME l:lf (:1DSI.IIE.' ol TBMEIII‘IQ Pﬁ'm { ﬂﬂ'ﬂ th!li-l'l! m j 1 WE!TI'!ESIH‘_I' 'h!a:f 27 ?‘ﬂ?ﬁ TUI!'S‘:IH]'. JU"" 14 ?EI‘ZG
Date and Time of E-Auction: 15th July, 2026 at 11:00 AM to 02:00 PM 4. Theprocedure fortendering the Equity Shares in the Offeris as below: Last date of communicating of rejection/acceptance and completion of |
{With the unlimited extension of 10 minutes each) y i payment ol consideration for accepted tenders or refurn of unaccepted |  Thursday, June 11, 2026 Tuesday, July 28, 2026
Sale of Assets of Corporate Debtor on Standalone Basis by the Liquidator appointed by the Hon'ble 4.1. Incase ol Equity Shares held in physical form: shares 1
National Company Law Tribunal, Mumbai Bench vide order dated 10th June, 2026 in LA. (lig.) 4943 Public Shareholders holding Equity Sharas in physical form may participate in the Offer by approaching their respective | |Last date for publication of post Open Offer public announcement in —
ng?f&%?ﬂﬁﬂﬁﬂ%fﬁfﬁ m‘;ﬂdﬁsfmm?m&m ““‘_“F:'é Selling Broker along with complete set of relavant documents for verification procedures to be carried out, including (i) | [the newspaper in which DPS has been pubkished Vhursay, e 25,2000 | Wiy, Augist 4, 020
through the E-auction platform https:iibaanknet.com/ {ﬁm:‘m mi He;m'd . jﬂ s original share certificate(s), (W) valid share transfer farm(s), i.e., Form SH-4, duly filled and signed by the transferors {Le., by | |Last Date of Filing the Final repart to SEBI Thursday, June 28, 2026 | Tuesday, August 4, 2026
Detals of T Taserve |E Frw— i all regusiered shareholders in .'iame ml'.f-e._r“amr as per the specimen signalures {epasre.'mf *.-T-a{n the Target Company) and | 1 The above timelines are indicative (orepared on the basis of timeiines provided under the SEB! (SAST) Reguiafions) and are
Assets D Price Deposit Value duly witnessed at the appropriate place; (iil) self-attested copy of the shareholder's PAN Card; (iv) Form of Acceptance duly | subject to receipt of statutory/ reguiatory approvals and may have o be revised accordingly. To clanfy, the actions set out
Gat No. 319, Village Pilanwadi, Taluka Daund, T T T completed and signed in accordance with the instructions contained therein, by sole/joint Public Shareholders whose above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Reguiations.
District Pune, 412207 4092 | 3 99,00,000 39,00,000/- | 5,00,000- name(s) appears on the share certificate(s) in the same order in which they hold Equity Shares: and (v) any other relevant | 2. *Ideatified Date is only for the purpose of determining the holders of Equity Shares of the Target Company as on such date 10
Last dale of submission of | 13th July, 2026 in the manner mentioned in detail in the E- documenis such as power of attorney, corporate authorization (including board resolution/specimen signature), notarized whom the LOF would be sent. it is ciamified that aif the shareholders holding Equity Shares of the Targe! Company (regisiered
[ERphy Ducmants. —__ anclion Pracess Bucisant copy of death certificate and succession certificate or probated will, if the original shareholder has deceased, elc., as |  Or unregistered) (except the Acquirers and promoters and promoter group of the Target Company) are eligible to participate
Inspection of Assets of From Jlth June, 223 to 13 July, 2028, applicable. For further details kindly refer the paragraph 8. 14 on page 36 of the LOF 1;1 !ﬁfi Offer any time before the closure of this Offer e
Coporale Deblor ___ | 4.2 Incaseof Equity Shares held in dematerialised form: 10. The Acquirers accept full responsibity for the information contained in this Pre-offer Advertisement (other than such
mw g s Public Shﬂ::h:vbders holding Equity Shares in d:material'rsed form may participate in the Offer by approaching thesr inrgrmgﬁm:: has I:Ir1em umainetjgfﬂm émlﬂubiic suunﬁs " pr%v-ideﬁ by or rgFa?éﬁTﬂSﬂmgﬁ ?TE’ETFIDET Cumura rl?lr]"
. - & Awar i r ns under n res
Date and e ofE-Auction for_| 15t July 2026 a 11:00 AM t0 0Z:00 P respective Seling Broker and providing the detals of Equity Shares they infend to tender in the Offer, Pubic Shareholders | s - 1o ey e aWare o and wil comply with ther abligations under he SE5I (SAST) Requiationsin respect of this
e holding Equity Shares in demat mode are not required to fil any Form of acceptance-cum-Acknawiedgement umess | 11 The Prg-Otfer Advertisement would aiso be available on the SEBI website at www.sebl.gov.n and on the website of the
gl i e A required by their respective Selling Broker. For further details kindly refer the paragraph 8. 13 onpage 34 of the LOF. Manager to the Offer a1 vevew, vivro.net.
IS BASIS” AND “NO RECOURSE BASIS” as such sale is without any kind of warranties and in- 5. Inaccordance with Regulation 16(1) of the SEBI (SAST) Reguiations, the DLOF was submutted to SEBI on April 02, 2026, e e
demnilies through approved service provider Bank Asset Auction Nelrm SEBI vide Its letter bearing reference number no, HO/49/12/11(60)2026-CFD-RAC-DCR1/1/13601/2026 dated June 12, ISSUED ON BEHALF OF THE ACQUIRER AND PAC BY THE MANAGER TO THE OFFER
2. Documents shall be submitted on the website - hitps:/fbaanknet.com/ on or before 13th July, 2026, issved its observations on the DLOF in terms of Hﬂﬂl.lli'ljﬂ'ﬂ 16{4) of SEBI IS.’-STJ Regulations 'l"Sl Dbservation VIVRO EINANCIAL SERVICES PRIVATE LIMITED
2026. The bid form alang with detailed terms & conditions of the complete E-auction process can o y :
b aibaded i e welbits Migs-fissangt coald Letter”), The comments specified in the §EBI_ Observation Latter have been incurpnm_led inthe LOF Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi, Ahmedabad -
3. The prospective bidders shall during the submission of EOI submit an undertaking that they do 6. Material changes: The commants specified in the SEBI Observation Letter and certan changes (occurring after the date ol 380007 Gujarat, India
not suffer from any ineligibility under Section 29A of the code to the extent applicable. Further, if the PA and’or DPS) which may be material have been incorporated in tha LOF and ara more particularly disclosed below V l RO Tel No.: 070- -1{131.'1 4242 | Email: investors@vivro.net | Website: www vivio net
found ineligible after submission of EQI, the Eamest Money Deposited shall be forfeited. The lollowing paras have been added in the LOF as per SEBI comments SEBI FI No.: MB mmmlmmn "22 B; nl:ll:}I Pe EI lSh o IEI=—
A . presen i h'gheﬂhmwm i mma"dlmmhndma,:"wmgm - 6.1. Dhruvalkumar Patel has been added at clause 3.3.1 of the DLOF and accordingly, clause 3.1.1 has been updated at page no o &8 o i
R sihsbraie . sy g 13 of the Latter of Offer as follows: : * , 1 - i REGISTRAR TO THE OFFER
Commitiee. The Liquidator shall declare the highest bidder as the successful bidder or reject such : U U
bid after consultation with the Stakeholder Consultation Commitiee. o _ *The Board of Directors of the Target Company, atits meeting held on March 16, 2026, subject to inter alia receipt of approval Purva Sharegistry (1) Pri t Limited 1
= ﬁmmﬁ’hﬁ wﬁx'm‘ﬂt — L'q'fm”m dmr:jlalm “ﬂ“‘?‘ﬁ_‘”‘ from the sharehalders of the Target Company, fulfilment of certain conditions pracedent and receipt of in principle approval 2 Sharegistry (1) Private _
:f";:"-g cherificnd ﬁatﬂ':imgﬁun pumzh ifmel{mws iy umﬁmam%?m m'e"im a':; from BSE, as may be required, approved the execution of the Securities Exchange and Purchase Agreement (“SEPAT) ﬂ”‘“ No. 9, %‘3&’1"“ ';Ei‘ Shl;t]trfinaktéltndnslnal Estate, J. A Boricha Marg, Lower Parel East,
kind of binding obligation on the part of the Liquidator or the Company to eflectuate the sale. The amongst Surbhit Mukesh Shah, Amit Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, Dhruvalkumar Pated, Radiant umbai -4 1. Maharashtra, india. |
Liquidator reserves the right to cancel or modify the process andior not to accept and/or disqualify Parenterals Limited (“Radiant”) and the Target Company for acquisition of 18,51,100 equity shares of face value of ¥ 10/ Tel. No.: +91022-31998810/ 49614132 | Email: support@purvashare.com
any interested party / potential investorfbidder without assigning any reason and without any liability. (Rupees Ten Dnly) each of Radiant (" Sale Shares®), representing 100% of the equity share capital of Radiant by the Target Website: www purvashare.com
- AR Wi g i onSne e K i Wy Ity e i ot F-Puchon Proe Company from Surthit Mukesh Shah (“Selier-17), Amit Mukesh Shah (“Seller-2"), Krima Surbhit Shah (*Selies-3"), Ami SEBI Reg. No.: INROD00O1112 | Contact Person: Ms. Degpall Gaonkar
Documesit prics & subreission of EME) and parichelion i She pocess. : Amit Shah (" Sellar-4") and Dhruvalkumar Patel ("Seller-57) (who are the existing shareholders of Radiant and collectively
A I 00 e hinder Ras sy qancs Fapaniig W sicion pmczes, Sy May iEo i e A " o o 12960 R . S . . | For and on behalf of the Acquirers:
Guide for Buyers available on the website hifps:/baanknet com. For further assistance, bidders referred to as “Seders”) at a prica ol T th'_- {Rupees Twenty Five Only) per equity share, aggregating lo a total consideration :
iy contact the helpline at +91 82012 20220 or write to support.baanknet@psballiance.com. of ¥ 4,62,77,500/- (Rupees Four Crore Sixty Twao Lakhs Seventy Seven Thousand Five Hundred Only) for consideration by | Sd/- Sd/- Sd/-
9. Please click on the above QR Code and enter the Auction ID 1o access the auclion details. way of swap of shares.” Surbhil Mukesh Shah Amit Mukesh Shah  Dhruvalkumar Patel
mﬂﬂml e |Pm| w i"F“‘I "I'::m 62 Tha loBlowing clause have been incorporated al clause no, 3. 1.4 on pageno 13 of the letter of DHer: Acquirer-1 Acquirer -2 Acquirer -3
IBBI Reg. No: IBBUIPA-D01/1IP-P01368/2018-2019/12131 i.3. “The shareholders of the Target Company at an Extra-ordinary General Megting dated Apnl 10, 2026 approved the proposed | Date: June 29, 2026
Email ID: ipprashantjain@gmail.com; pkpllig@gmail.com Prefesential Issue. Further, post completion of Offer, the Target Company proposes to make Radiant as its Wholly owned | Place: Vadodara. Gujarat.

It I Email yi - Website: www bigshareoniine.com STEE R A Tel: 079-61708300 E-mail: contract@giftgujarat.in
m Eyndicale X
Mandvi Branch : 7476, Kaz éa ved Street, Sujeer Hocse; Mumbal<400 003 Sd/- Gujarat International Finance Tec-City Company Limited (GIFTCL)
Email : ch0210@canarabank.com B e irﬁ:‘:’fﬁﬁ;m‘g: EPS Building No.49A, Block 49, Zone 04, Gyan Marg, GIFT City, Gujarat, INDIA. Pin-382050.
SALE NOTICE Date : 30" June, 2026 DIN : 00218394 Tel.: +91 79 61708300, CIN:U75100GJ2007SGC051160

PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AS AMENDED, ("SEBI (SAST) REGULATIONS”) CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.
CIN: L24231GJ1988PLC011458 | Tel. No: (+91) 265-2362966 / 2362319 | Email: info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in
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PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AS AMENDED, (“SEBI (SAST) REGULATIONS") CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.
CIN: L24231GJ1988PLC011458 | Tel. No: (+91) 265-2362966 / 2362319 | Email: info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

OPEN OFFER FOR THE ACQUISITION OF UP T0 28,90,100 (TWENTY EIGHT LAKHS NINETY THOUSAND ONE HUNDERED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 25/- (RUPEES FIVE ONLY) EACH ("EQUITY SHARES™) REPRESENTING 26%
(TWENTY SIX PERCENTAGE) OF THE EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA LABORATORIES LIMITED (“TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) BY SURBHIT MUKESH SHAH
("ACQUIRER 17), AMIT MUKESH SHAH ("ACQUIRER 2”), DHRUVALKUMAR PATEL ("ACQUIRER 3"), (ACQUIRER 1, ACQUIRER 2, AND ACQUIRER 3 ARE COLLECTIVELY REFERRED AS "ACQUIRERS” ) PURSUANT TO AND IN COMPLIANCE WITH

defined below) and LOF (as defined beiow) (*Pre-Offer Advertisement”) is being issued by Vivro Financial Services Private
Limited, the Manager to the Offer ("Manager to the Ofler” or "Manager”), for and on behalf of the Acquirers, in compliance with
Regulation 18(7) and other applicable provisions of the SEBI {SAST) Regulations.

This Pre-Offer Advertisement should be read in continuation of and in conjunction with

{both days inclusive) within which the Public Sharehoiders may tender their Equity Shares in acceptance of the Dffer

Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned to such terms in the LOF.
The Public Shareholders of the Target Company are requested to note the following information related to the Offer:

to the procedure for acceptance and settiement of the Open Offer, as well as the Form of Acceptance) from the website of
SEBI (www.sebi.gov.in), BSE (www.bseindia.com), Manager to the Offer (www.vivro.net) or obtain a copy of the same from
Purva Sharegistry India Private Limited (“Registrar to the Otfer™) on providing suitable documentary evidence of holding of

6.4.

6.6.

6.7

Target GCompany to sell their shares in Radiant against acquisition of Equity Shares of Target Company by way of
subscription in Preferential Issue.”

Clause no. 3.3.4 of the Draft Letter of Offer has been updated at clause 3.2.4 of the Letter of Offer as follows:
“Seller-3, Ms. Krima Surbhit Shah, and Seller-4, Ms, Ami Amit Shah, have not been identified as Acquirers or PACs for the

(SAST) Reguiations.

The following clause no. 5.18 has been incorporated on page no. 23 of the Letter of Offer:

“As on March 31, 2026, there are no contingent liabilities of the Target Company. Further, there are no outstanding claims,
litigations, demands, or obligations which may result in any contingent liabiiity on the Target Company in the future,”

The following clause no. 5.19 has been incorporated on page no. 23 of the letter of Offer

As on the date of this LOF, there are no statutory or other approvals required to acquire the Offer Shares that are validly
tendered pursuant to this Offer and/or to complete the Underlying Transaction, save and except receipt of necessary
approvals from BSE Limited lor the Preferential Issue. However, in case of any statulory approvals are required or become
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REGULATION 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF SEBI (SAST) REGULATIONS (“OPEN OFFER™ OR “OFFER"). @ fay DTCP 3 weifd W 9 31 4w
(qerdier waraldl) | | (in-principle) #HRA weF 6 2
This pre-olfer adver tisement in accordance with regulation 18(7) of the SEBI (SAST) Regulations cum corrigendum to the DPS (as Subsidiary. Presently shares ol Radiant are owned by Acquirers and they have entered SEPA dated March 16, 2026 with g el Fean® | |winm wa =9 31 dFm 3907 weR 9 4

T4, DTCP 4 S0l i FEfd 5 @ 5 o8 S
F el A 4 Heq T3 § v 99eE &
e § TR W 0 S g S e
@ gt FEEE F T UAE el F TRl
=F / 3-09 BF g F) A BN TR

a)  the Public Annauncement dated March 16, 2026 ("PA); purposes of the Open Offer under the SEBI (SAST) Regulations as they are acling purely in the capacity of sellers/share ilst care is taken prior to TEAEE I W W A W 2 e e
b) the Detailed Public Statement that was pubdished in Financial Express (English) (All Editions), Jansatta (Hindi) (All Editions), transterors under the ransaction documents and not as persons acquiring control, voting rights. or participating in the acceptance of advertising WAl 4 W A A § R v s
Financial express (Gujarati) (Ahmedabad,Vadodara Edition) and Navshakti (Marathi) (Mumbai Edition) (*Newspapers") on common objective of acquisition in this Open Offer. Selier-3 i.e. Kima Surbhit Shah and Seller-4 |.e. Ami Amit Shah fails copy, itis not possible to verify T A A A T e 340
March 24, 2026 (“DPS"); under the definiion of Promoter Group by virtue of being immediate relatives of the Promoters i.e. spouse of Promaoters its contents. The Indian S Wegd T 1 G &g, T § Wigd w6
¢)  the DraftLetter of Offer dated April 02, 2026 (“DLOF"); and namely Surbhit Mukesh Shah and Amit Mukesh Shah, respectively. Accordingly, Seller-3 .. Krima Surbhit Shah and Seller- Express (P) Limited cannot | |7 mgﬁ e
@ the Letter of Offer dated June 20, 2026 along with the Form of Acceptance-cum-Acknowdedgement (*LOF”) {the PA, DPS, 4i.e. Ami Amit Shah would fall in the Promoter group post completion of Open Offer. Accordingly, there are no person acting be heldrasponsbie forsuch | | todiuh st e & m“';’;
DLOF and LOF are herein coliectively referred to as 'Ofter Document’) in concert with the Acquirers for the purposa of this Open Offer. While persons may be deemead Lo be acting in concert with contents, nor for any loss or - a i = e At
This Pre-Dffer Advertisementis being publishad in all Newspapers in which the DPS was publishad. the Acquirers in terms of Regulation 2(1)(a) (2) of the SEBI (SAST) Regulations, however, such deemed PACs are notacting damage incuredasaresultof | | ¥ wim, Fa s, nsve s, .
For the purpose of this Pre-Offer Advertisement: in concert with the Acquirers for the purpeses of this Open Offer, within the meaning of Regulation 2(1)(q){(1) of the SEBI et WO oS ~ 14, TENE TE FEA ¥ R FEE, ST -

02, A WIS, TEIW 0 i i anEed F

(a) ld:ntﬂl:nd_ ﬂa;u means June 16, 2026, being the date falling on the 107 (Tenth) Working Day prior to the commencement of 6.5 The statement “Further no nominee have been appointed by Acquirer-3 on the Board of Directors of the TC.” has been assoc]a:tlor_15_ or individuals T T T
the Tencesing Panod; and incorporated at ctause no. 4.3.3 of the Latter of Offer adverlisinginits Newspapers | |5 sz wd o =7 4 ik 39w
(b} “Tendering Period” means the 10 (Ten) Working Days period from Wednesday July 01, 2026, 1o Tuesday, July 14, 2026, or Publications. We therefore A 9 W A TEd 9, 3 39 adaE g
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1. Ofter Price: The Open Offer Price is made at 2 10/~ {Rupees Ten only) per Equity Share, payable in cash and there has been 2 . : or entering into any | |& df 1§ spifa w6 s =6 w
no revision in the Offer Price. For further details relating to the Offer Price, please refer to paragraph 6.1 (Justification of Offer Target Company does not form part of any Promoter/ Promoter Group of any ather listed company. agreements with advertisers | | smf 1 1
Price) on page 26 of the LOF, 6.8. Clause 5.20 of the DLOF has been updated at clause 5.20 of the Letter of Offer. or otherwise acting on an Kvell Infrastructure LLP %1 37 &
2. Recommendations of the Commitiee of Independent Directors (“IDC"): The IDC Recommendation was approved on June | 6.9. The lollowing clause has been incorporated on the cover page of the Letter of Otfer: advertisement in any g !I:HM' ' -
24, 2026 and published on June 25, 2026 in the same newspapers in which the Detailed Public Announcement was made “Regulation 167(2) of SEBI ICDR Regulations, 2018 provides that the specified securities allotted on a preferantial basis to manner whatsoever. TR
ThelDC s of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable in terms persons other than the promoters and promoter group and the eguity shares allotted pursuant to exercise of options
of the SEBI (SAST) Regulations. However, the public sharehoiders of the Target Company are advised to independently attached to warrants issued on preferential basis to such persons shall be locked-in for a period of six months from the date
evaluate the Open Offer and make informed ﬁmsllon about whelherlur not to tender thelr shares in the Open -:]ffer. For further of trading approval. Hence, shares held by persons other than the promoters during the open offer period which are under
details, please refer to the IDC Recommendations which is available on the website of SEBI (www sebigovin), BSE lnck-in, are not permitted to be tendered in the open offer in accordance with regulation 167(2) of SEBI ICDR Regulations
(www.bseindia com) and Manager to the Offer (wwyy.vivro.nat) and if tendered, shalt not be accepted in the open offer.”
3. Other details of the Offer : _ 6.10. Mr. Amitkumar Arunkumar Rao and Amitkumar Arunkumar Rao HUF are not directly or indirectly related to the Sellers, Target
to the Public Shareholders of the Target Company 7. Otherupdates: ‘[jl q: :]'m'%'l glnh?: A
3.2. This Offer is not a compeating offer in terms of Regulation 20 of the SEBI (SAST) Regulations and there has been no | 24 : , _ _ , hir L67 7 3 '
competing offer as on the date of this LOF. The Offer is not conditional upon any minimum level of acceptance in terms of An FIR bearing No. ”'95“‘”4_?5“144 dated April 18, 2026 has been registered against Acquirer 1 and Acquirer 2 in wafiga mﬂ:; ;im-ﬂmﬂ_& mﬁ- s s,
Reguiation 19 of SEBI (SAST) Regulations. connection with an alleged lllegal transter of residential property situated at Alkapuri, Vadodara, under certain provisions of B B it g bltheiod o
- : - the Indian Penal Code s o @
3.3. The dispatch of the LOF to the Public Shareholders as on the Identified Date i.e.. June 16, 2026, in accordance with _ FERE www.biblimited-com
Itis clarified that all the Public Shareholders whose names do not appear in the register of members of the Target Company allegad acts of misrepresentation, unauthorized lease of land, and refated conduct pertaining to Tensile Steel Limited, uncer wERa gfad fm e @ B e deesdh fafes (e @ aeat
as on the Identified Date (even if they acquire Equity Shares or if they become shareholders of the Target Company after the the provisions of the Bharatiya Nagarik Suraksha Sanhita, 2023, :'i' ::‘ﬂa;'ﬁf S aﬁ'}* g;ﬁ“"r LW; 24 ﬁﬁgﬁﬁ *"'jf """ﬁ
Identified Dale) or those who have nol received the LOF are efigible to participate in the Offer {except the Acquirers, Both the aforesaid FIRs are unrelated to the Open Offer made under the SEBI (SAST) Regulations, 2011, and do not, in any m_ﬁﬁm} fmq (e @ Wiy amiRe @ e, Rred
Promoters and Promoter Group of the Target Company). manner, affect the ability of the Acquirers to complete the Open Dffer or fulfil their obligations thereunder. The Acquirers are wofign e # oftefa wE wn e R )
34 APublic Shareholder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the pursuing appropriate legal remedies to defend their respective positions in connection with the said FIRs. FUR W, 2013 B AN WA, 9EE Satd e Ty FEed aen
Offer as per the procedure menfionad in the LOF. 8.  Details regarding the status of the Statutory and other approvals E SRR S MU I f) gRET SIS T ey
3.5. Public Shareholders of the Target Company may download the LOF (which inter alia includes detailed instructions in relation smawrear) fafem, 2015 (B fafen fRfem). et siite =@

T (o) g 22 fhdew, 2005 T WM WETE OROE S
3,/ 2025 TR U T TR M W@R ORTEl 9 gl Wi,
AR, O F 4SS A o Ao (i) # e g G o
( 7 ) 2025—26 & e =t = mits Fdd o gosioe wmem 9

applicable prior to completion of the Offer, the Offer would be subject to the receipt of such statutory approvals.

the E Shares of the Target Company. Further, an Eligibke Shareholder who wishes to obtain a copy of the LOF may send a
quity e ) 9 > g ¥ 9.  Schedule of Activities:

request to the Registrar 1o the Offer at the email id mentioned at the cover page of the LOF stating the name, address, number
of Equity Shares held, client ID number, DP name / ID, beneficiary account number, and upon receipt of such request, a copy
ofthe LOF shall be provided to such Eligible Shareholder

3.6. Tendering in case of non-receipt/non-availability of LOF. In case of non-receipt/ non-availability of the Form of
Acceplance, an Eligible Shareholder may participate in the Open Offer: (1) by using the Form of Acceptance obtained in the
manner described above; or (i) by providing their application in writing on a plain paper along with the following

a) Incase of Eligible Shareholders holding Equity Shares in dematerialized form, the plain paper application must be signed by
all shareholder(s), stating name, address, number of Equity Shares held, client ID number, DP name, DP 1D number, number
of Equity Shares being tendered, and other relevant documents as mentioned in the LOF. Eligible Shareholders who desire to
tender their Equity Shares in dematerialized form under the Open Offer would have to do so through their respective Selling
Broker by giving the details of Equity Shares they Intend 1o tender in accordance with the procedure as mentioned in the LOF
Eligible Shareholders have to ensure that their order is entered in the electronic platiorm to be made avadable by BSE before
the closure of the Open Dffer

b) Incase of Eligible Shareholders holding Equity Shares in physical form, the plain paper application must be signed by all
shareholder(s) stating name, address, folio number, number of Equity Shares held, share certificate number, number of
Equity Shares being tendered and the distinctive numbers thereof, enclosing the onginal share certificate(s), copy of Eligible
Shareholders’ PAN card(s), executed share transfer form and other necessary documents. The share transfer form (SH-4)
can be downloaded from the Registrar's website i.e., www.purvashare.com Eligible Shareholders / Selling Broker must
ensure that the Form of Acceptance, along with TRS and the requisite documents (as mentioned in the LOF), reach the
Registrar to the Offer on or before the date of the closure of the Tendering Period

4.  The procedure for tendering the Equity Shares in the Oller is as below:

4.1, Incase of Equity Shares held in physical form:
Public Sharehalders holding Equity Shares in physical form may participate in the Offer by approaching their respective
Selling Broker along with complete set of relevant decuments for verification procedures to be carried out, including (i) | {the newspaper in which DPS has been published THUFSORY. dune 28, 2020 | Tuesaay. August 4, 2326
onginal share certificate(s), (i) vaild share transfer form(s), |.e., Form SH-4, duly filled and signed by the transferors (.e., by | [Last Date of Filing the Final report to SEBI Thursday, June 28, 2026 | Tuesday, August 4, 2026

all registered shareholders in same order and as per the specimen signatures registered with the Target Company) and | - The above timelines are indicative (prepared on the basis of timelines provided under the SEBI (SAST) Reguiations) and are
duly witnessed at the appropriate place; (iii) self-attested copy of the shareholder's PAN Card: (iv) Form of Acceptance duly | subject o receipt of statutory/ reguiatory approvals and may have to be revised accordingly. To clanly, the actions set out
completed and signed in accordance with the instructions contained therein, by solefjoint Public Shareholders whose above may be completed prior to their corresponding dales subject to compliance with the SEBI (SAST) Reguiations. .

name(s) appéars on the share cerfificate(s) in the same order in which they hold Equity Shares; and (v) any other relevant | 2. */dentified Date is only for the purpose of determining the hoiders of Equity Shares of the Target Company as on such date to
documents such as power of attorney, corporate authorization (including board resolution/specimen signature), notarized whom the LOF would be sent. It is clarifiad that all the shareholders holding Equity Shares of the Target Company (regisiered
copy of death certificate and succession certificate or probated will, If the original shareholder has deceased, elc., as or unregistered) (except the Acquirers and promoters and promaoder group of the Target Company) are efigible fo participate
applicable. For further details kindly refer the paragraph 8.14 on page 36 of the LOF ” -"i'lhm'i Offer any time bel;ﬂrf the Ga‘ﬂwel m‘f;rﬁs Offer : Lol s s : 1 .
In case of Equity Shares held in dematerialised form: . The Acquirers accept ful responsibility for the information tnlnlai in this Pre-offer ﬂyﬁrlisamen {other than suc
Public Sharaholders holding Equity Shares in dematerialised form may participate in the Offer by approaching their information as has been obtained from the public sources or provided by or relating to and confirmed by the Tlargel Company)
respective Seling Broker and providing the details of Equity Shares they intend to tender in the Offer. Public Shareholders EIII;I‘[:} Endertal{a that they are aware of and will comply with their obligations under the SEBI (SAST) Regulations in respect of this
holding Equity Shares in demat mode are not required fo fill any Form of acceptance-cum-Acknowdedgement unless | 11 The pre-Difer Advertisement would also be avallable on the SEBI website at www.sebi.govin and on the website of the
required h}" thelr I'ESDEHWE Seulﬁﬂ Broker. For further details klﬂm'_i' referthe Daragfaﬂh g813on page 34 ofthe LOF Manage[ 1o the Offer at www vivro net
5. Inaccordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on April 02, 2026
SEBI vide its letter bearing reference number no. H0/49/12/11(60)2026-CFD-RAC-DCR1/1/13691/2026 dated June 12,
2026, issued its observations on the DLOF in terms of Regulation 16(4) of SEBI (SAST) Regulations (“SEBI Observation
Letier”). The comments specified in the SEBI Observation Letter have bean incorporated in the LOF.
6. Material changes: The comments specified in the SEBI Observation Letter and certain changes (occurring after the date of
the PA and/or DPS) which may be matenal have been incorporated in the LOF and are more particularly disclosed below:;
The following paras have been added in the LOF as per SEBI comments
6.1. Dhruvalkumar Patel has been added at clause 3.3.1 of the DLOF and accordingly, clause 3.1.1 has been updated at page no.
13 of the Letter of Offer as follows:
“The Board of Directors of the Target Company, at its meeting hedd on March 16, 2026, subject to inter alia receipt of approval
from the shareholders of the Target Company, fulfiiment of certain conditions precedent and receipt of in principle approval
from BSE, as may be required, approved the execution of the Securities Exchange and Purchase Agreement (*SEPA")
amongst Surbhit Mukesh Shah, Amit Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, Dhruvalkumar Patel, Radiant
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Original
Day and Date
Monday, March 16, 2026
Tuasday, March 24, 2026
Thursday, April 2, 2026
Monday. April 20, 2026

Revised
Day and Date
Monday, March 16, 2026
Tuesday, March 24, 2026
Thursday, Apeil 02, 2026
Monday, April 20, 2026

Activity

Issue of Public Announcement

Publication of this DPS in newspapers

Last Date of filing of Draft Letter of Offer with SEBI

Last date for Public Announcement for competing offer

Last date for recespt of comments from SEBI on the draft lefter of offer
(in the event SEBI has not sought clarification or additional information
from the Manager to the Offer)

Identified Date

Last date for dispatch of the Letter of Offer to the Public Shareholders
Last date by which a commitiee of independent directors of the Target
Company is required 1o give its recommendation to the Public
Shareholders of the Target Company for this Dffer

Last date for upward revision of the Offer Price and/or the offer Size
Date of publication of opening of Open Offer public announcement in
the nawspaper in which DPS has been published

Date of commencement of Tendering Period (" Offer Opening Date”)
Date of Closure of Tendering Period (" OHer Closing Date”)

Last date of communicating of rejection/acceptance and completion of
payment of consideration for accepted tenders or return of unaccepted
shares

Last date for publication of post Open Offer public announcement in

Monday, April 27, 2026 Friday, June 12, 2026

Wednesday, April 29, 2026
Thursday, May 7, 2026

Tuesday. June 16, 2026
Tuesday, June 23, 2026

Monday, May 11, 2026 Friday, June 25, 2026

Monday. June 29. 2026
Tuesday. June 30, 2026

Wednesday, July 1, 2026
Tuesday. July 14, 2026

Tuesday, May 12, 2026
Wednesday, May 13, 2026

Thursday, May 14, 2026
Wednesday. May 27, 2026

Thursday, Juna 11, 2026 |  Tuesday, July 28, 2026

IR, 17 WETE 2026
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ISSUED ON BEHALF OF THE ACOUIRER AND PAC BY THE MANAGER TO THE OFFER

VIVRO

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Vivro House, 11 Shashi Colony. Opp. Suvidha Shopping Centre, Paldi, Ahmedabad -
380007 . Gujarat. India,

Tel No.: 079- 4040 4242 | Email: investors@vivro nel | Website: www vivro.net
SEBI Reg. No.: MB/INM000010122 | Contact Person: Shivam Patel

REGISTRAR TO THE OFFER

Purva Sharegistry (1) Private Limited
Unit No. 9, Ground Floor, Shiv Shakti Industnal Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai- 400011, Maharashtra, India. |

Parenterals Limited (*Radiant”) and the Target Company for acquisition of 18,51,100 equity shares of face value of ¥ 10/- Tel. No.: +91022-31998810/ 49614132 | Email: suppori@purvashare.com e

(Rupees Ten Only) each of Radiant (*Sale Shares”), representing 100% of the equity share capital of Radiant by the Target Website: www purvashare.com (q) = i biitaital com

Company from Surbhit Mukesh Shah (“Sefler-17), Amit Mukesh Shah (*Seller-27), Krima Surbhit Shah (“Seller-3"), Ami SEBI Reg. No.: INRODODO1112 | Contact Person: Ms. Deepali Gaonkar %F dw - "*::;f:::ﬂ%ijm
q IE“'I' . A 1 I

Amit Shah (*Seller-4") and Dhruvalkumar Patel (*Seller-5") (who are tha existing sharehodders of Radiant and collectively

referred to as “Sellers”) at a price of 2 25/- (Rupees Twenty Five Only) per equity share, aggregating to a total cansideration | FOF and on behall of the Acquirers: G el - e elng adl oom
of ¥ 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven Thousand Five Hundred Only) for consideration by | Sd/- Sd/- Sd/-
way of swap of shares.” Surbhit Mukesh Shah Amil Mukesh Shah  Dhruvalkumar Patel e R

6.2. Thefollowing clause have been incorporated at clause no. 3.1.4 on page no 13 of the letter of Difer; Acquirer-1 Acquirer -2 Acquirer -3 e 30 O, 2028

6.3. “The shareholders of the Target Company at an Extra-ordinary General Meeting dated April 10, 2026 approved the proposed
Preferential Issue, Furthar, post completion of Offer, the Target Company proposes to make Radiant as its Wholly owned

Date: June 29, 2026
Place: Vadodara, Gujarat

. %
i
"

Chandigarh

epaper.jansatta.com



&z, WW@AN, 30 99 7035

a'aa&rﬁg

TR T
o dTe AT 7= s, A g it e
T e Frame
TiET=0E T W . 31T teRe
L]

i T = w1 T e
it et #ie= fafmes .. AT

=g

. frini SRt e g .. Tt
. T W, T S, T A L e, eee - (FT SW A TE) S0
THEIET AT SN ST S e e deem R yre v atio
B i fal AT 4T HE T, J];ﬂwg!itn o5, W, 37, drdi=m v

FgE " =y, g T i ‘ﬁan-ﬁmﬁiaﬁ"mﬂwﬁﬂm 1w
ﬂmamttnﬂ:mﬁ'ﬁimmw o e ey i
.
3. it | =l A E o) i i T e amrfry adteserry anf ark eeRe AT
e gk vl ey whbieRia ve ST, 2036 TR 00w 3T, woe J7van n $fa.
W a3 W e Wi W L T
oy T T2 F. teod -0 WHEEEH WEET 6 e B ddnd ey
T, et T WA, w30 T i e, 3 AaeE, qaf B dkefh aian
SRR = HEEE. AT
3. WTH SN W oy IR, Fewh S g, 3oeo 3. Bt et TR Firvm e S
WEIFS A Sl HEAATE BT AR (T 1T FRE AT S i TR AT WL
. w iele=a Pl aeft a Wl W veof - (Farmamn safl Bammndiien) woa bemm
T 50t wre Tt v s 6 i amrarar Foeft seiopdin S0 Ay
WP ST T e AR, g e Faft gemnm ded g amdaran Rfeedan
afta e

i —

T T
o, 3l &0 g B aEEe W B, veed, SR 2 Y 5 e St (2l mwds
wtm g g (R vo md@ 3ers St il wmEn). wi o aga mEes,
Mgt a, Sy s () aviem mfaee ol ol Sl foarans, sk ani,
ez, g ), B we ot oo il R v e arwaen, BEETE. o, S wrat g R k.
w B 3a o, 2038
AT A
Fut rr, vk, 46 e ffian BT,

WAL, . &b, W, g - wess3y -
BHE.: 237 T0LIFINY TS TR
FI - crevr-bhe@nicin T AT, W

=rie=t iy fefaes
T T - e e, Aot defima ey, v wdh. it o, e,

- aeuta, W, TR Wor 037 - e
B jrgropiieaita com, sacsioml e in; TR U et LA e n et e

Tervtw wrfanamm ws=h gam
Wﬁ'mﬁ!ﬁ‘ﬂﬁﬂ wint wiE Tk () e wt o
mm{ﬂw}ﬂ ﬁﬁawﬁnﬁ; F.00 T ﬁhlm‘l‘m
“mfrt e AfEHT AT ‘g ), Taftn aieTen
( l!._f mﬂﬂsﬂ { ek )
iR AR T T, io?nﬂhmﬁﬂqmﬂaﬁmm
T FHA BRI TR ®. 1) tede, ) teTo, To/Toto B o i,
Jo¥o, 13 ORI, Tole, M H Tole, ¥ Yoo BAFE Yh T, ToT0; 33/ FoTa s 2L
T, Yote A 34 1= 1o Baw 3% B, 1030 b vhrrs wEE 1o 10ty B
13 T, 1ot THTEE F. o) 1017 BAE W H, o7y FW GEET &, et B v
fictam 1273 ooy TS ®. 0% 3033 s W moE, 1033, TR B o4/ ToTy
e ttm Yoty PR WHTEE F. 03 1ok Fars 11 wdm, 1oy o v aw
e aifin 2t (e e bl s ) Fife, inl;l-.
(Tt ") HEATT =t TR
&-ﬁjmm;mum,ﬂﬁuhgm, B 12 &, aah,
all oo et el el 2o vt /1t B ta wramd, iei,
el et e e 2 et oy 32232, frw 43 W, o3 ambw
ey i - 3 o el [ 1033 e, Biw u wdalt, 1073 wm
ST T e G i e Rt it s e e s
3% =, waﬂ:ﬂwmﬂmﬂ:wmwﬂm mnmﬁwmﬁ
HOE  FTEHTN wwwominctin  deErEa,  dwEy  alsiedl  demme
itpscibwwew. pseindia. com I T A O S hips:icwoting gurmshare comd
T TV TR
o e % os b el (swrErE sa v Fam, 3oty o B 2o, gaifin

Ty 2t (e e S s e ) R, 1ot T Frm vy
o T, T v e () m. e gn e e T P
(=i A i il e e T SR S SRR T W

et W Tt . ST W A R, vovs [w-
HFE &f:'] Tl e e W wa;am)mﬁ?:é rﬁ;ﬁﬂl
EHITTCA TR FERE

T - T (W) iogﬂ‘ F0FE {m o%.00 L) T ﬁ:m
aﬁ(gmw) 3 WW, TovE (WUEE b0 W) TNl TR AT ETERRE, W TS
R R T % . T R (shn) m Fa. i R i
g W A . A w TN W SR W AT A T e -
e wt Pt mite s s Taem o SR WhRn FEE A, A S e
TR TR W et T are S i fie § -t s wa B 3
Fadten Sy W T T SRR W S W W TET 0 SRR S SRR
R AL
T T - AR - e e feeferard b mrem -
st il v Frififad Sl i w S §-5e S com-
pRanceiiemnet in ﬁm i -8@ et suppori@ipurvasharecom =

a mﬁ:ﬂhﬁmﬂd’l mm {‘mnﬂ m-g!uan}
mmmﬁfﬁmm“

T YT R FEE Fr ST www.cmi ek in T FERT R S
{ghm ) s B o npsitevotng purvashar. comi 1 SRR s e war A
it mavt, o St T G i S iR o e e St
wgFn wEd, WP we-WPs  AREEER e wem %, dt
umﬁ,wgiﬁaﬁzi—ﬁﬁ’m?fhﬁnaﬁ (P . . iy e et et
e, w0 e e Firen s g st st e v A

f-mrrdt wfier S v A, S nipsie vaingiipurvashare. com
mhhmmhﬁmn: ‘e }mﬁ!—mﬁwmm

s wema FE oviwtecotze, ovn-waRtutIRY W cclowthwed, A :
investorsupporiipurvashane com Fim w Fetrn wwrerm s
mm
wrint et Pl =
=gt -
TR S
WHID : 30 W, 038 TR : ooli3ort
& afire veer 4@ &, St
W after werdt s W@ e oo o e i,
oo g o e, S, 7 w3t 303

B 4. 0349 07¥I9%0 favIteas

email:- centralrece abhinav.bank.in

HIHTA® (Symbolic) araT T [uraR wrerTeeiiam
wipT wmafl, PR € R e e 3 T, ST E e
W SRR 37, T AR o9 Ty o S
Wi dE T s AR e (SARFAES) 47, 1003 (Rl
T TR T g e R R st e,
Yool B BT 13093} W0 A 3 (e ey e e,
Tood) T TETT SO AR 9T T, T W S T
B e 1 e R e el | i e - R R W TR o i i
292,99, %0/~ (aod vl o ww vrenes wam v ¥ Gft =)
(Demand Motica) game gt
9, it v firre oveiv (TwiEm)
T AW, WA 209, T A a2, A, 9 T, T e, -
WEEET, M- 23 o
T 3 T S A, s e e, diee s, 5, 0, 34,
AT~ WS, Foes- s, fF- w 2w o,
2, shvereft arar Pl i (amdiem)
. R, wE .y, ol T, e, G

T it Pt | o e A A T et e e
e 2.0 3. 3oy Ot ekt sl . 93,89, %¢0 /= (ol v v
T T TR o o O ) el emedte gdte v, arpifie
I § TR T GEIR HETE HE HAaR g AR T S S
.

AR 0T AEE HeE T RO S ST, N, AR
ST TR A T A S i 6, it S
T, B0 3w o 3 TSR (| I EET ey | S|
T, o0 U7 FET & SRR ST ST Shee SIS ST e e
T AT T Hi e (Symbolic) [ e (Phyelcal) S s B
.05, 303 E T R e,

forgter: e, oreitesre anfr scharerT S e e e iR f,
eeri=fi any srererredl T SR d o A Sreel e e sueEn
fa s weerd & @, S of oy BEE 302 200y 90
TR AEEETE. 93,99, % o — (Sl T w e e AN A o
it W) o1 wEE e e, T g ewren s amie e,
TAaHE T FEEE FEY 13 T SR (<) T S e i
ST, TR T S S ST I e ST (AN

R Sewro au
(et gt e A . T e i i
wos . e e wrees = s [/ ahvores 3 eeftes e dle
ey ere, wre) el -2 At A9 BAfE ok 42098 90
Afeef) F9iE SR, Akole 44 2099, TR AR AKL-94-20 9% IFE] B
Uy, 00,oo0 ST EElETE A AT, AR OF |, v, fEemrE, o
foem A, ¢, S 1090 W (AR), T TR TR leoo
ShmETE A, O AT Y O e W, g, o, 1, -
T, foreT- e, - ¥33 1 o' TR T A7 T e meE
wEt/ -
v givee () aifeng SR
fierim: 30.08.2028 e e i 5., e

TR, WS VAT A A, TR e R W e (CweE ), # e
witafm, s i ffrgs Jeiea it mitE S s, St
T oty TH WEH, ST e, F 5, GE-woeso o, I . W HE
mmﬁﬁmﬂmﬁa%aﬁ VT WA YRR S T P e
A= Y A e
TR T2 W SEEET SE we de g R, e e whie i
TR R et A= e s T 3 e e e i
= wam amfoy T i g S S e 5 e e
T =Am Frm A 3
TR S G S e 3 e o, v it Rremmndt s
T WA FEAE o T U R YRR S, T S TSR e
s e sl st e, oedes 3 R B
it e weaiatoa 6 ot e sfimeiin w0 T @ e e .
T IR U A, TEW 9 T SRR N 6 e 3 TERs R
T .
ar. e Fn fen St s i, Fe-mie, s, R,
Forwm v, o, SoUNR wEAON, NEeRR, T9-SNEiE, e,
RO, AW, ZE, , eI T R I S
I FER SR o et O T S e ae
TS AT ety (330, T T, W R s, i
Tz, T, Ga-weoe oy, Folie] TR, T AFEAE %y () e
0 et T S, Hr, s o e R, e, o i
T T I A A A

T He e e uiiie
TR . W08, W% 3, 66 /3 0 £/ 1y, e SR T, T e, TR
firtdh, Fam amit, e 0 AR e, - faem 9 o e, T
RS e, T, THE T

T Heia i it
wEw. 54 /[%, B AT, 54/, 50/ /M, 55/3, 55/, 55 e, 55/, %R, 88 /22
iy €51y IEER AREN T, T e, T e, o, mE
R R, F9-Tiemit Fa o v e, e S eew. 5 S .
i 30, 7078

Form No. 3
[See Requistion-13 (1){a]]

DEBTS RECOVERY- TRIBUNAL PUNE
Unit no 307 to 310, 3rd Floor, Kakade Blz lcon Building,
Shivaji Magar , Pune - 411005

Case Moo OASIANGS
Summons under sub-section (4] of section 19 of the Act, read with sub-rule [ZA)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993

Exh. Mo 14412
PEGASUS ASSETS RECOMSTRUCTION PRIVATE LIMITED
V5

HOTEL ABHIRUCHI BHAGOJ
Ta,
{1} Hotel Abkiruchi Bhagoji DAW/SI0- Nimade, Survey Mo 124 A (72 ) Hissa Mo 1013
, 100-C Mumihai Gos Highway Mear Db College Chiphun Rainagini Maherashira 415612
{2 } Shri Mimade Devichand Bhagojl, 303 Om Shiv Sai Sadan, CHSL M Phule Road
Garibacha Wada Dombivall W Thane, Maharsshins 421202,
| 3] Gamawe Awinash Sadashiv, 38 Vaishnavdewi Chs Tank Road Dravi Bag Bhandup

Mumbai Maharashira 00078

SUMMONS
WHEREAS, 0AS34/2025 was listed before Hon'ble Presiding OfficerRegistrar on
AP0,
WHEREAS this Hon'ble Tribunal is pleased o issue summons! nofice on the said
Application under section 19(4) of the Act, (OA) fled against you fior recovery of debis of
Ra. 54204703 52/ [application along with copies of documents ete. annexad ).
In accordance with sub-section (4) of secion 19 of the Act, you, fe defendants ara
ineced as under-
i)t show cawse within thirty days of the service of summaons as to whey relief prayed for
should not be gramied;
(i) to disciose of or assets other than properties and assets
specified by the applicant under senal number 34 of the onginal application;
(i) you are resirained from dealing with or disposing of secured assets or such ofher
assals and properties disclosed under serial number 3A of the onginal applhication,
pending heering and disposal of the application for atischment of properies;
(i) you sheall not ransfer by way of sale, lease or otherwise, excapt in the ordinary course
off hiks business any of the ssets over which securty intersst is created and! or ather as-
sets and propesties specified or disclosed under serial number 34 of the onginal app-
cation without the prior approval of e Tribunal;
(¥) you shall be Esble to account for the sale proceeds realised by =ale of secured assats
or odher assels and properties in the ordinary course of business and deposit such sals
proceeds in the sccount maintzned with the bank o financial nstsons haldng security
interest awer such assets.
You are atso directed to file the weitten statement with a copy thereof fumished o the
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apphicant and o appear before Regsirar on 06/08I2026 at 10-304A_M._ failng which the

aﬁh” 9, | | ypiication shell be head and deckied in your sbeenca. o 3. T

¥H.FME | | Given mnder my hand and the seal of this Tribunal on this dete-: 29042026 2 gt e

HgmriaE 9 Wit Signature of the Officer Autharised to lssus summens g i -, g

PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AS AMENDED, {*SEBI (SAST) REGULATIONS ") CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.

CIN: L24231GJ1988PLC011458 | Tel. No: (+91) 265-2362966 / 2362319 | Email: info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

OPEN OFFER FOR THE ACOUISITION OF UP TO 28 90,700 (TWENTY EIGHT LAKHS NINETY THOUSAND ONE HUNDERED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 25/~ (RUPEES FIVE ONLY) EACH {"EQUITY SHARES") REPRESENTING 26%
[TWENTY 51X PERCENTAGE) OF THE EXFANDED SHARE CAPITAL (A5 DEFINED BELOW) OF REKVINA LABORATORIES LIMITED (“TARGET COMPANY™) FROM THE PUBLIC SHAREHOLDERS (A5 DEFIVED BELOW) BY SURBHIT MUKESH SHAH
[“ACTUIRER 17), AMIT MUKESH SHAH (“ACOUIRER 27}, DHRUVALKUMAR PATEL [“ACGUIRER 37), (ACOUIRER 1, ACOUIRER 2, AND ACOUIRER 3 ARE COLLECTIVELY REFERRED AS “ACOUIRERS" ) PURSUANT TO AMD IH COMPLIAKCE WITH
REGULATION 3i{Z) AND 4 READ WITH OTHER APFLICABLE PROVISIONS OF SEBI (3AST) REGULATIONS | “OPEM DFFER™ OR “DFFER").

Thits pre-affer adverizament in aceardance with regulation 18{7} of the SEBI 545 Th Requistions cum corrigenduen to the DPS (35 Subsidiary. Presently shares of Aadiant are owned by Acquirers and tey have entered SEPA dated March 16, 2028 with

defned Selow) and LOF {35 defimed below| (*Pre-Offer Advertizement”) is being issued by Viwrs Financiad Servicas Private Tarped Company to sell ther shares in Radianl agamst acquesiion of Equity Shares of Tangel Compary by way of

Limited, the Manages to the Cfer “Manager to the Otfer” or “Manager™}, for and on behalf of the Acquerers, incomplance with subscriglion in Preferential 550e.”

Regulalion 18(7) and other applicable provisions of the SEBI {5AST) Regulatians. 6.4, Clausano. 3.3.4 of the Dralf Letter of Offer has been updatad at clause 3.2.4 of the Letter of Odffer as follows;

This Pre-0ffer Advertisament should be raad in confiniestion of andin conjunction with: “Saler-3, Ma. Krima Surbhit Shah, and Seller-4, Ms. frmi fnit Shah, have not been identified as Acquirers or PACS tor the

a)  thePublic Announcement dated March 16, 2026 {"PA"), purpases of the Open Offer under the SEBI {SAST) Regulations as they are acting purely in the capacity of sallers/share

b the Detaded Public Statement thal was published in Financial Express (English) (A1 Ediions), Jansalta (Hindi) (&1 Editions). tranaferars under Me transaction docurments and nol as persons acquiring cantral, voting rights, or participating in the
Financial express (Gujarati) (AhmedabadVadadara Edition) and Nawshakdi {Marathi} (Mumbai Edition) (*Newspapers™ on commin abjective of acquisition in this Open Offer. Seller-3 2. Krima Swrbhit Shah and Seller-d i.g. Ami Amit Shah falls
March 24, 2026 ("DPS"): under the definition of Promoter Graup by wiriee of being immeciate relaives of the Promoters |.e. spouse ol Promaters

¢y the Diraft Letter of Offer dated Apnl 02, 2036 (“DLOF"); and namgly Surbhit Mukesh Shah znd Amit Mukesh Shah, respectively. Accordingly, Seller-3 La, Krima Surbhit Shah and Sellar-

dy e Letter of OFer dated June 20, 202 along wilh te Form of Acceplance-cum-Seknawledgement (LOF™) {the PA, DFS. .. Ami Amil Shah would fallin Be Promaoter group post completion of Open Ofer, Accordingly, here are no person acting

DLOF ard LOF are hargin coll ec Béely raferrad 1o s ‘Dfer Docarment’) inconcert with the Acquirars for the purpase of thes Open Offer, Whils persons may he desmed fo be acting in concert with
This Pre-0ffer Advertisament is being published in all Mewspapers in which the DFS was published, Thie Acquirers in bermes of Regulation 2(1) (g)(2) of Ihl_‘, SEBI (SAST) Aegulations. howeves, such dgemed PACS are not acting
For the purpose of this Pre-Ofier Advertlisement: I&;;:Ez;::;iﬁsﬂﬂuums for the purpases of this Open (ifer. within the mearmng of Regulation 2011gp(1) of the SEBI

k: . i et of : < ’ . . ' .

(@} mﬁ:ﬂ;ﬁ:"g;ﬁmmmzmﬁ' g s vl g .18 o) Wi 1 o et ynimenc &5 The statement “Further, no nomines have heen appainted by Acquirer-3 on the Board of Directars of the TC." has been

& . T A

it} “Tendering Periud" means the 10 (Teri) Working Days period from Wadnasday July 01, 2026, to Tuesday, July 14, 2028, NCINRATEN o SURATo. AL fe el e i e _

(hoth days inclusive) within which the Public Sharehalders may tender their Eguity Shares in acoeptanca od the Offer, 6.6, Thefollowing clausena, 5.18 has h“"'"':f:'rp':'m_“ ”_”ME“';"HME“’ Lether pd Cifer ; _
Capitalized tems used but nat defined in this Pre-Offer Adwertisement shall have the meanings assigned to such terms in the LOF s on March 31. 2028, there are no contingent liabities of the Target Company. Furiher, there are no outstanding claims,
The Public Shareholders of the Target Company are requested to nate the fulowing infarmation related to ihe Offer: . :;ﬁ;ﬂ“::”ﬁ:;{:“:'1"-‘;::5"::;':'I‘ﬂ:;ﬁ:;‘::ﬂ':”"::;";i‘;’;]‘z"l::’;”;m:f“”E“""’W inthefutire.

1. Ofter Price: The Open Offer Price is mode at 3 104 (Rupees Teronly) per Equity Share, payable in cash and there has been | T cﬁ 0 P ; ;1 ¢ 'f FD : Prﬂ:ﬂ H'E i ; nl1h st .n £
116 riewlshon in the Olfer Price. Far furter details refating bo S Oer Price, please refer b paragraph 5.1 {Jestieation of Offer Al o mpny ooes ot o et of any Fromplar Pramiaoer Groupof sy e REled company.

Price) on pags 26 of the LOF. 6.8, Clause5 20 ofthe DLOF has been updated at clause 5.20 of the Letter of Odfer
2. Recommendations of the Committae of Independent Directars (“IDC"): The BOC Recammendation was appreved andune | 6.9, Thefollewing clauses has been meorporated on the cover page af the Letler of Ofur:

24, 2026 and published on June 25, 20246 in the same newspapses in whichthe Detaled Public Anncuncement was made, “Regulation 167(2) of SE81 ICOR Regulations, 2015 provides that the specified securities allotied on a prefersmtial basts in

The IDC i o the opinien that the Offer Price ta the Public Sharehobders of the Target Company & fair and reasonable intems pirsons ofher San (he promaless and prosmaler group and B equity shars allalted pursuant 1o awercise of oplians

of the SEBI {SAST} Reguiations. However, the public sharehalders of the Targel Campany are advised to independently aftached ta warrants issued on preferenial basis to such persans shall be locked-in for 3 perind of sl monts from the date

evaluate the Open Ofter and make inloered dntls_ltln al]:u_u w!‘rﬂher_nr nied ba tender lhEl_r shanes inlhe Open Dl_rﬂ. FI:!r lurther al trading appraval. Hance, shares hald by patsans abhar than e promaters during the apen ofler perind which are undar
detais, pigasn refar 1o the IDC Recormmendations w_hr.h s available on the website of SEBI [www Sabigovin). BSE keI, are nat permitted to be tenclered In the open offer in accordance with reguiation 167(2) of SERIICDR Regulations

(w/viv.bsaingia.comi) ard Manager 1o the Offer (arvvivivio.nat) and il tandarad, shall nod ba aceapladin the apsn aliar”™
3. Dtherdetalls ol the Otior i 10, 1r fematkumar Arunkumiar Rz and Amitkumer Arunkumar Rae HUF are not dirsctly or indirsctly rekated tothe Sellers, Target
3.1, The Open Oifer is being mads under Aegulation 3(Z) and 4 and oiher applicabe regulations of e SEBI (5A5T) Regulations Company andils promaters! direcioes has been added 2 nate B of Cease 520 on page 25 of Letler ol Offer

{1 Putilic Sharehoiders of the Targel Company. 7. Otherupdates:

3.2. This Offar & nod @ compating offer in ferms of Reguiztion 20 of the SEEI {SAST) Regulatians and there has beenino | i ; ’ : 2 . :
competing oifer & o 1ha dats of this LOF. The OFer is not conditional upan any minimum lavel of accaptancs in temms af An FIR bﬂar:'!g Mo 11 15&!][!4250144 dated April 18, 2026 has been r[:gd[!r{:d_ afainst Acquirer 1 and P.[:qu_lra 2in
Regulation 18 of SEB1 (S45T) Requlations. connection with an alleged Meqal ransier of residentlal property siuated at Alkapuri, Vadedara, under certain provisions of

13 The dispatch of the LOF to e Public Shareholders as on The identified Date Le. June 16, 2026, In accordance with S DA bil, o o
Frgulation 18(2) ol the SEBI {SAST) Requlabians has bean completid thraugh email troogh speed past an June 23, 2026, Aseparate FIR bearing o, 1119601028007 dated June 11, 2026 has heen registered aganst Acquirer 2in connection with
Itis clarifiad that all the Publiz Sharehalders whase namas do not appaar in the registar of members of tha Tarpet Company aleged acts of misrepresentation, unaulbarized lkase of land, and rifated conduct pertaining o Tensile Steel Limated. under
a5 antha endiiied Date feven if hay acquine Eguile Shares or f By bacame shareholders of te Target Company affer the the provisions of the Bharatiya Nagarik Suraksha Sanhita, 2023,

Menfited Datey or thase whi have not received the LOF are eliglle to participate in the Odfer fexcan? the Acruirers, Both the alaresaid FIRS are urmefated to the Open Offer made under the SEB1 {SAST) Regulations, 2001, and do nat in any

Frompders o Fromaler Grou of the Targe! Company], manner, afect the aility o the Acquirers to complete the Open Offer or fulfil their abligaticns thareundar, The Arquirers ane
34, A Public Sharehlder moy participate in the ONer by approsching teir Selling Broker and tender th Equily Shares in the pursiing approprials kepal rernedios to dafand their respective positions in cormection wilh the 528 FIRs.

DOiras per the pri<edure mentianedinthe LOE o o - |&  Details regarding the status of the Statutory and other appravalz
3.5, Public Sharehalders of the Target Company may downdoad the LOF (whichintar alia inclhedes dEtailled nsn'u::n‘nnslln ref_mmn &5 on e date of this LOF there ane no statutiry or ather approvals required 1o acquire the Offer Shares that ane validly

o the DI‘T.II:EdI.Iﬂ_E tor acceptance and 3“_11“7“ ot te Open Offer, & well as the Form of ﬁnuep._aru:erfrmn the: wehsitz of ftenderad purswant to this Offer andlor to complete the Underlying Transaction, save and except recsipt of necassary

SEBI (www.sebl gowin), BSE {www bseindia com), Manager tothe Offer {wiww, wiro.net) or abtain 2 copy of the same from appeovals Tro BSE Limited Tor e Preferential 15sue. However, in case of any slabulory appravals are requined of beconme

Purva Sharegestry India Private Limaed {“Registrar to the ONer") on proveding sustable documentary evidence of holding of applicatile priarta complstion ofthe Offer, the Offer would be subject tothe racsint of such stanory approvals.

The Equity Sheares of the Target Company. Further, an Eligible Shansholder who wishes 1o obtain a copy of the LOF may send a : g

resquest i the Regisirar b the Offer af the emallid merdioned at the cover page of the LOF stating fhe name, address, number | % Schedule af Actlvitles:

of Equaty Sharas hald, clien? ID numbsar, DP name /10, beneficiary account rumber. and upon raceip of such request, a copy Origimal Revised

‘aftha LOF shall e providad fo such Eligibls Sharehalder Activity Day and Date Day and Date
36, Temdering in cagse of mop-recelpt/mon-availability of LOF: In case of non-recept’ non-avaladilty of te Form of | |lssue of Public Anrouncemant Ionday, March 16, 2026 | Monday, March 16, 2026

Aeeeptance, an Eligile Shareholder may participate in the Open Oner: (i) by using the Form of Acceptance obdained in the | [Publizstion of this OFS in newspapers Tuesday, March 24, 2026 | Tuesday, March 24, 2026

manmer deseribed above; or (i) by providing their application inwriting on 2 plain paper aleng with e fallkowing: Laast Dishis 68 Tling of Drafl Letlir of OFfer with SEBI Thursday, Apeil 2, 2026 | Thursday. April 02, 2026
3} Incase of Eligible Shareholdars holding Equity Sharss in dematerialized form, the plzin paper applicatian must be signed by | |Last date for Pubilic Anncuncement for competing oéfer Monday, Apnil 20, 2026 flonday, April 20, 2026

all sharshodder(s}, stating name, address, number of Equity Shares held, chient ID number, ¥ name, OF 10 number, number || Last date for receipt of comments from SEE] on the dralt lefier of offer

of Equiy $nares Deing tendsred, and ofner relevant documents a5 mentioned in the LOF. Eligivks Shareholozrs who desire 1o || the event SEB has not sought claritication or addsonal information | Monday, April 27, 2026 | Friday. June 12, 2026

tender their Equity Shares in dematerialized form wndes the Open Oiier would have to do so through their respective Selling | |fram the Manager o the Offer)

Braker by giving the dtails of Equily Shares they intend o lerder in accondance with th procedure 5 mertioned in the LOF. | |Kentined Date ; Wedresday, April 29, 2026 | Tuesday, Jure 16, 2026

Eligibie Sharsholdirs have to engure that their arder is snbered in the alecbronic platlarm ba be mads avaiabla by BSE bifone | [Last dats for dispatch of the Letier of Offer (o the Public Shareholders Thursday. May 7, 2026 | Tuesday, June 23, 2026

1he closura of the Opan Offer. Last date by which a commities of indeperdent directars of the Target

b) I case of Ebgible Snarehalders holding Equity Shares in physical form, the plin paper appication must be signed by all || Company = moured fo give its recommendation o the Public Maonday, May 11. 2026 | Friday, June 25, 2026
sharehalder(s) stafing name, address, follo umber, rumber of Equity Shares held, share certificats number, number of | |Snarhaldars of the Targit Company For this Otar _ — ;
Equily Shares being tendered and e disinclive numbers hereoy, enclosing e original share cerlificate]s), copy of Eligibs | |Last date for upward revision of the Offer Prics andor the offer Sae Tuesday, May 12, 2026 | Monday, June 24, 2026
Sharehalders' PAN card{s), executed share transler form and aiher necessary docurments. The share transler form (SH-4) || Date of publication a1 apening of Open Ofter pubic amouncementin | g ogey pav 13 2006 | Tuesday, June 30, 2026
gan be downlsaded fram the Registrar's websile | 2., www,purvashars.cam Eligibls Sharshoiders | Seling Broker must | |12 ne#vspaner in which OPS has Bieen published . SRR i ]
ansure that tha Form of Accaptance. alang with TRS and the requisite documents {as menfioned in the LOF), reach fhe | [Date of commencemont of Tendaring Perind (" Ofer Opening Date”) Thursday, May 14, 2026 | Wadnasday. July 1, 2026
Fiagisirar o the (ffer on or befare the date of the closure of the Tendering Period, Date of Closure of Tendering Period (“0fler Clasing Date") Wednasday, May 27, 2076 Tuesday, July 14, 2026

. Last date of communicaing of repeclion/acceptance and completion of

S, Tharymcencun iy KRR TLG Yoo Eguity Sk Tl ENe 18k BN, payment of consideration for accepted tenders or retum of unaccepted | Thursday, June 11, 2026 | Tuesday, July 28, 2026

4.1, Incass of Equity Shares held in physical form: shares
Pulblic Sharehokders holding Equity Shares in physical form may participate in the Offer by approaching their respecttee | |Last dale Tar publication of post Open Ddler pubic anncuncement in
Seling Broker akng wilh complete set of relevant documents for verfication procedures o be carmied oul inchuding () | [the newspager in which DPS has been published T £ 0 | Nty g 4 oY
original share certificatus); (i) valid share transtor Farmis), L., Form SH-4, duly filled and signed by the transferors (7.0, oy | |Last Date of Fiing the Final report to SEI Thursday. June 28, 2026 | Tussday, August 4, 2026
&l registared sharshalders i same arder and a3 per the specimen sigralures repistsred with the Tange! Compamdd and | 1 The above fimalines ars indicative forapared an the basis of fimelines provided wder e SEB] (SAST) Regulations) and ara
duly witnessed aT_ﬂbe approprizte place; (i) 5!If—aﬂesfe|:! capy af the sharahal_dsr‘s FAN E_ar_d; (i) Form of Acceplance duly suhject to receint of sfatwtary! raguiatary approvals and may frave to be revised accordingly, To clanfy e actions saf ot
completed and signed in accordance with 1he mslructions cantained thergin, by sole/faint Public Sharehalders whosa abavemay be compleled prar o Bl cosresoonding dales sihiect to complanca with the SEE!BAST) Reguialions, .
name(s) appears on the share certificateds) in the same onder in which they hokd Equity Shares; and () any oiner relevant | 2 “fdentiffed Date 5 only forthe fomose of determining the folders of Eguly Shares of the Targar Company & on such date ta
documerts such 5 power of attorney, corporate authosization (Incheding board resolotion/specimen slgnature), notanized wiionm Ihe LOF wawkd e sent. [F s clanfied Hhal alf e sharehuiders hodatng Equity Shares of bhe Tage! Company fregistered
copy of death certifcate and succession certificale o probated wil, if the onginal sharsholder has dsceased, ete., as OF LNIB QS IETE) (Bcepd e ACQUINErs and [Iremafers &N DRomioler (oud of e Tanye! Comdany) &g ehqiie (o particimate
apphcable. Forfuriber datais kindly refer B paragraph 8.1 4 on page 36 of the LOF. -: ﬁ!mimﬁjra'wﬂﬂﬂﬂfﬁfm tmﬁ_ﬂ;sgﬁer_- i e i e A ;

4.2, Incase of Equity Shares held in dematerialized form; - Tha |:|:|_U|rar$ actepd fu m_mnnm ity far the in rimalion tn_n K1l in us_ re-offer Adverlisemaent [olher han Swe

3 | : formation a5 has bean obtained from the public Sources o provided by or relating to and confirmed by the Target Cam pany)

Puilic Shareholders holding Equity Shares in dematerizbasd form may participats in the Ofer by approaching their '"nd. dartaka a1 Farkd will + with thair cbliali der the SERI (SAST ARdne t ol i

respecive Selling Broker and providing the detais of Equity Shases they intend 1o tender in the Offec Public Shareholders | e N v 30w R oMt TR il el ki M GESE ST Bk e ot ol

hﬁﬂd!l’ly‘EqUIl)'.SI'IEr'E& n dEI'I‘I.al. e are nol :'I:qUIrEI!. I !I|| ary Form of acmmm-c:um_-hdmfmmml UMESS | 11 The Pre-0#er Advertisement would also be available on the SFRI wehgite af wws.sehl.govin and an the wehsite of the

s Ire:qmrm.dhy Iheir r:lmﬂigm:*a SEIITgi?ruh:;;u;;lglﬂ;:rhi?m;:;ul:{rdar:ugzlr:lalzgraph EIEW?W?E;:M!A%M - tanager t the OFer 2 s i nes,

3 N ACCOriance ' ulatkan | s ] afions, the was submitted o AN AR L 3 o F 2 =, e 5 L " =

SEB vide s Jefter bearing reference number no, HOVASA 21160} 2026-CFD-RAC-DCR 1/ 36912026 dated June 13 [55UED ON BEHALF OF THE ACQUIRER AND PAC BY THE MAMAGER TO THE OFFER

2026, issued itz abservations on the DLOF in terms of Regulation 16/4) of SEB| (SAST) Regulations (“SEBI Gbzervation VIVAD EIMANCIAL SERVICES PRIVATE LIMITED

Leter™). The comments specilied in the SEBIObservation Letier heve been ncodporated in the LOF. Vivra House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi, Ahmedabad -
6.  Material changes: The carmmerts sSpecified in the SEBI Obsereation Letler and cartain changes {occurring after the date of VI RO 3007 Euj;rﬂ. iy " - ; ]

{he P& andfar OFS) which may be material have bean incarporated in the LOF and ara more parficulary dischosed below: ‘ Tel No.: 079- 40404242 | Emallk: Investors@vivio,ngt | Webisite: warw, vt et

The following paras have been added in the LOF as per SEBI comments SEBI Aleg. No.. ME/INMODD010122 | Comtact Person: Shivam Patel
6.1, Dhrusalkumar Pabel has been added ot elause 3.3.1 of the DLOF and sccordingly, clause 3.1.1 has been updated st page io. d :

13 af the Lefter of Ofer as Tobaws: REGISTRAR TO THE OFFER

“The Board af Directars of the Target Cormpany, atits mesting held on March 16, 2026, subject to imter alia raceipt of approval r " T

from the shareholders of the Target Company, fuffilment of cerfain conditiens precedent and receipt of in principls approval irkerenl et L et : : ;

from BSE, a5 may be mouired, appeoved te execition of the Securiies Exchange and Purchase Agrsement [“SERA) Liift N, 8, Girmund! Flace, Shiv Shakt Indusinial Estate, J, R Baricha Marg, Lawer Parel East

amungst Surhit Mukesh Shah, Armit Mukesh Shah, Krima Surbiit Shah, &mi Amit Shah, Dhruvalemar Patel, Radiant Mumial -400011, Maharashtra, India, |

Pareriarals Lirnited (Fadiant™) and the Tarpe! Compary for acquisition of 18,51.100 equity shanes of face value of T 100- Tel Moo +91022-31998810/ 49614132 | Email: supportgipurvashare.com

{Rupses Ten Only) each of Radiant [Sale Shares™). reprasenting 100% of the equity share capital of Fadiant by e Target Website: wiw, pursashare.com

Company from Swbhit Mukesh Shah [*Sellar-17), Amil Mukesh Shah {*Seller-27), Krima Surbhit Shah [*3eller-37), Amii SEBI Reg. Mo.: IMRO00O01112 | Contact Person; Ms, Deepal Gaankar

Amit Shah {"Saller-4™) and Dhruvalkumar Patel (~Sellar-57) (whi ara the axisting shareholdars of Radiant and collectivaly

refarred 1o 25 *Sellers”] at a price of & 25/ {Rupees Twenty Five Only) per equity share. 2qgregating 1o a total ronsideration | FOF and an henall of the l.wuirm

af £ 462,77, 500 (Rupees Frur Grare Shay Twn Lakhs Severty Seven Thausand Five Hundred Only) for conskeration by | S s

way af swap ot shares.” Swrbhil Mukesh Shah .ﬂlﬁi Mukesh Shah hruwalkumar Patel
6.2 Thelollowing clause have bean incomorated a clause no. 3.1.4 an page o 13 of the leter of Dflar: Acquirer-1 Acquirer -2 Acquirer -3
6.3, “Tha shareholders of the Target C-ompany at an Extra-ordinary Genaral Mesting dated April 10, 2026 approved the prapased | Dabe: June 29, 2028

Freferantial lssue, Further, past complation af Offer, the Target Company proposes to maks Radiand as its Whally pwned | Place: Vadodara, Gujarat.
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